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‘[TAMIL NADUJACT No.IOF 1929.1* = -
(THE ANNAMALAI UNIVERSITY ACT, 1928.)

{Received the assent of the Governor on the 3rd Novem-
ber 1928, and that of the Governor-General on the
11t/ December 1928; the assent of the Governors
General was first published in the Fort St. George
Gazette of the st January 1929.)

An Act to establish and incorporate a Teaching and
Residential University at Annamalainagar.

WHEREAS it is desirable to establish o Teaching and
Residential University for the encouragement of higher
education and rescarch in the Tamil districts of the
3 State of Tamil Nadu];

AND WHEREAS the Hon’ble Diwan Bahadur Sir
S.R.M. Annamalai Chettivar has established and is
‘maintaining Colleges at and near Chidambaram in
v which higher instruction is imparted in English, Tamil
1 and Sanskrit studies ;

AND WHEREAS the said Sir Annamalai Chettiyar has
! agreed with the Local Government to hand over the said
| institutions together with all the propetties attached
thereto and further to give a sum of twenty lakhs of
rupees for the purposes of establishing and maintaining
at Annamalainagar a Teaching and Residential Uni-
versity wherein he and his heirs shall be entitled to
certain powers and privileges;

It is hereby enacted as follows :(—
Shott title and 1. (1) This Act may be called The Annamalai Uni-
commencement. yarcity Act, 1928.

1 These word; wen, sub§titu(ed for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adapiation of Laws (Second Amendment) Order, 1969,
which came into force on the 14th Januacy 1969,

2 For Statement of Objects and Reasons, see Fort. St. George .
Gazetie, dated the 28th August 1928—Part IV, pp. 49-51,

3 This cxpression was substituted for the expression * Presidency
of Mad: 15" by the Tamil Nudu Adaptation of Laws Order, 1970,

which wus deemed to have come into force on the 14th January 1969,
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*(2) This section shall come into force at obce.
The rest of this Act shall come into force on such ‘
date or dates as the *[State Government] may, by noti- o
fication in the Y[OQfficial Gazettel,appoint; and different o
dates may be so appointed for different provisions of by
this Act. :

2. In this Act, unless there is anything repugnant Definiticns. i

in the subject or context:—

(g) ‘Annamalainagar’ means the area described
in the Schedule ;

(h) ‘Convocation’ means any meeting of the
University for the conferring of degrees, diplomas
or other distinctions ;

(¢) ‘Founder’ means the Hon’ble Diwan Baba-
dur Sir S.R.M. Annamalai Chettiyar, and after hipn
his son, Mr. M.A. Muthiah Chettiyar, and for all time
after the lives of the said two persons, in respect of
every vacancy, any adult male member chosen by the
Chancellor from among the members of the said
Sir Annamalai Chettiyar’s family consisting of his
other sons and his descendants tracing their descent
through males, and if no such member exists or if one
such exists and he does not consent to act as Founder,
or if no such member is competent in the opinior of
the Chancellor to act as Founder, then and until such
a competent member comes into existence and is
willing to act, or one who was not compctent, becomes

! The words “Provincial Government” were substituted for the
words ‘“Local Government”’ by the Adaptation Order of 1937 and the
word “‘State” was substituted for “Provincial” by the Adaptation
Order of 1950.

2 These words were substituted for the words ‘‘Fort St. Georyé
Gazette” by the Adaptation Order of 1937,

*Section 1 of this Act came into force on the 1st January 1929, Sec-

tions, 2,3,5, 8 to 14, 16, 18, 19, 20, 22, 24,27, 28, 29,31, 34, 35, 37,

. 41,42, 45, 46 and the Schedule were brought into force on the 1st

¢ . January1929,and section 43 on the Ist April 1929 in Law (Education)

o Department Notification No. 13, published at page 2 of Part L-B of !

the Fort St. George Gazette, dated the 1st January 1929. The re- ;
. mgaining provisions c_)f the Act were brought into force on the 15th
Lot - Mayg 1929 in Education Department Notitglcation No. 125, published
gt "?3?38 of Part I-B-of the.Fort:St. George Gazette, .dated the 7th
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and powers

of the Univer-
sity.
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chosen by the Chancellor from among the said Sir
Annamalai Chettiyar’s descendants tracing their
descent from him through a female or females :

Provided that in any case of a person who traces
his descent from the said Sir Annamalai Chettiyar
through a female or females, such person shall hold
office only till a member of the said Sir Annamalai
Chettiyar’s family claiming through males is chosen
by the Chancellor.

For the purpose of this definition (i) any person
adopted into the said family and his descendants shall
be deemed to be members of the family, and (i1) no
one born in the said family but adopted out of it
shall be deemed to be a member thercof except Rama-
nathan Chettiyar, son of the said Sit Annamalai
Chettiyar, but given in adoption to his brother Diwan
Bahadur Ramaswami Chettiar, deceased and those
tracing descent from the said Ramanathan Chettiyar.

(d) ‘Hostel’ means a place of residence for
students of the University maintained or recognized
by it in accordance with the provisions of this Act ;

(e) ‘Prescribed’ means prescribed by this Act
or the statutes or the regulations framed thereunder ;

(f) ‘Teachers’ means Professors, Readers, Lectu-
rers,Tutors and such other persons as give instruction
to or take part ip the training of, the students of the
University in the prescribed manner; and

(g) ‘University’ means the Annamalai Univer-
ity at Annamalainagar constituted under this Act.

3. The purposes and powers of the University shall
be the following, namely:—
(a) to provide— :
(i) for instruction in such branches of learning
as the University may think fit including professional
studies and technology; and

(i) for research and the advancement and
dissemination of knowledge;
\

competent, an adﬁh male membér of the said familyv

A, i i o,
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(b) to grant and confer degrees and  other
academic distinctions to and on persons who shall
have— |

(i) pursued a course of study in the University
and shall have passed the examinations of the Univer-
sity in the manner prescribed or

(i) carried on research under conditions i
prescribed ; ‘ ?s,!le; :

littions

- {¢) to supervise and control the residence and ‘;'%1
discipline of the students of the University ; - I

(d) to establish and maintain hostels, and under
prescribed conditions, to recognize hostels not so
established or maintained, and to withdraw such re-
cognition ;

(e) to creaie such posts as are required for the
University and appoint persons thereto ;

(f) to provide, in the manner prescribed, lectu-

res and instruction for persons who are not pursuing a
course of study in the University, and to grant diplo- !

mas to them ; Jhﬁ
ll

(g) to confer honorary or ad eundern degrecs i
or other distinctions in the manner prescribed ; ‘

(/) to institutz and award fellowships, including !
travelling fellowships, scholuarships, medals and prizes b
in the manner prescribed ;

(i) to demand and receive such fees and other
charges as may be prescribed ;

(j) to co-operate with other Universities and
authorities for promoting the purposes of this Act;

(k) to enter into agreements with other bodics
or persons for the purpose of promoting the purposes
of this Act including the assuming of the management
of any institution under them and the taking ovet
of its propertics and liabilities ; and

, (/) to do such other acts and things, whethe
incidental to the purposes and powers aforesaid
or not but not inconsistent therewith, as may be .
requisite to further the purposes and objects of this Act,
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4, Save as otherwise provided in this Act, the
territorial jurisdiction of the University - shall not
extend beyond a radius of ten miles from its Convo-
cation Hall which shall be sitnated in Annamalainaga -
Notwithstanding any provision in any other law for.
the time being in force, no educational institution
beyond that limit shall form part of or be recognized
by or admitted to the privileges of the University
and no such institution within that limit shall similarly
form part or be recognized by or secek admission to
any privileges of any other University incorporated
by law in [ ] India and any such recognition
granted by any such other University to any such
institution within that limit prior to the commence-
ment of this Act shall be deemed to be withdrawn on
the commencement of this Act:

Provided that, if the *[State Government] so order,
nothing in this section shall upply to any institution
established or maintained by the University for im-
parting instruction in agriculture or other technologi-
cal studies.

5. No person’shall be excluded from membership
ol any of the authoritics ol the University, or from
aduwssion o any degree  or course of study, on the
sole sround of sex, race. ereed, class, caste or political
betief, and it shall not be lawlul for the University to
adopt or impose, on any person, any test whatsocver
relating to religious or political belief or profession, in
otder to entitle him to be adnuitted thereto as a student
o Lo hold any  ollice or appointment therein or to
orodaate thereat or Lo enjoy or exercise any pr.vilege
thereol except where in respect of any particular bene-
fication accepted by the University such test is made
a condition thereol.

Cthe word S British wis omitted by thie Adaptation (Amendmeny)
Order of 1950,

* he words “Provincial Government®” were substituted for the
words “Local Government™ by the Adaptation Order of 1937 and
the word “*State” was substituted for *‘Irovincial” by the Adaptation
Opder of 1920,
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6. The University may hold- examinations for Admissionto, .-
regulating admission thereto or may with the previous g‘f Univer-
sanction of the ‘[State Government] recognize exami- y.
nations of other Universities or bodies as suitable for
the purpose ; but it shall not maintain classes for the
purpose of preparing students for such admission.

7. Every person pursuing a course of studies for residence of
any examination except the entrance examination and students,
for any degree or diploma of the University except
those referred to in clauses (f)and (g) of section 3 shall
reside in a hostel or lodgings maintained or recognized
by the University.

8. The following shall be tife officers of the Univer- oicers i
of the i

sity, namely :(— he
(1) The Chancellor, Universiey.
(2) The Founder,
(3) The Pro-Chancellor,
(4) The Vice-Chancellor,
(5) The Registrar,
(6) The Deans of Fucultics, and
(7) Such other persons as may be declared by the
Statutes to be officers of the University,

- 9. (1) The *{Governor of Tamil Nadu] shall be the ... .00
Chancellor of the University. He shall by virtue of cetior:
his office be the head of the University and shall, when His powers.
present, preside at meetings of the Scnatc and ut
Convocations.
(2) The Chancellor shall exercise such powers as
may be conferred on him under the provisions of this
Act.
(3) The Chancellor shall be entitled to delegate
all or any of his functions to the Pro-Chancellor.

1 These words were substituted by the Adaptation Order of 1950
for the words ** Provincial Government” as substituted for the words '
“Governor-General in Council™ by the Adaptation Order of 1937. . ’ j
3 ‘This expression was substituted for the expression **Governor of
Madras” by the Tamil Nadu Aduptution of Laws Ogder, 1970,
-, which was deemed to have. come into force on the {4t January 1969,

)
a
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10. (1) The Founder shall be the Pro-Chancellor
of the University. }

(2) The Pro-Chancellor shall in the absence of
the Chancellor preside at meetings of the Senate and at
Convocations and shall also exercise such other powers
aﬁl n}?y be conferred on him under the provisions of
this Act. °

(3) If for any reason the office of the Pro-Chan-
cellor 15 vacant, the functions of the said office shall be
carried on by the Chancellor or by any person autho-
rized by him to do so.

11. (1) The Founder shall hold office for life unless
otherwise expressly provided for in this Act.

(2) The Founder may require the Vice-Chancel-
lor to furnish him with information and all papers
or copies thereof relating to any matter concerning the
University. The Founder may also request further
consideration of the matter by the authorities or
officers concerned or place his views thereon before the
Chancellor for his consideration, or may do both.

(3) The Founder shall also exercise such other
privileges as are conferred on him under the
provisions of this Act.

12. (1) The Vice-Chancellor shall be appointed -
by the Chancellor from a panel of three persons
recommended by the Founder. He shall, in the absence
of special orders by the Chancellor prescribing
a shorter period, hold office for a term of three years
from the date of the notification of his appointment
in the [Official Gazette].

(2) The Vice-Chancellor may either be an
honorary officer or be paid such salary as may be
prescribed. - '

"1 These wotds were substituted for the words * Fort St. George
Cazette by the Adaptation Order of 1937.
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2. (3) When"any vacancy occurs in.‘the office of
Vice-Chancellor, the Syndicate shall, as soon as
possible, appoint one of its own members to exercise
the powers and perform the duties of the Vice-Chan-
* cellor during the continuance of the vacancy.
. :

13. (1) The Vice-Chancellor shall be the principal powers and

executive officer of the University and shall, in the
absence of the Chancellor and Pro-Chancellor, preside
at meetings of the Senate and at Convocations. He
shall ex-officio be a member and the Chairman of
the Academic Council and of the Syndicate.

(2) The Vice-Chancellor shall in the manner
prescribed convene meetings of the Senate, the Aca-
demic Council and the Syndicate.

(3) In any emergency which in the opinion of
the Vice-Chancellor requires that immediate action
should be taken, he may take such action and shall
immediately thereafter report his action to the authc-
rity or officer which or who would have ordinarily
dealt with the matter and such authority or officer
may confirm, alter or quash such action.

]
(4) The Vice-Chancellor shall have the power
to appoint the clerical staff and other servants of the

University.

(5) The Vice-Chancellor shall exercise such
other powers as may be prescribed.

Vice-Chancellor.

14, The following shall be the authorities of the Af h

/University, namely :—
(1) The Senate,
"+ (2) The Academic Council,
(3) The Faculties,
B ,(..4) fhe iioards of Studies,
" (5) The Syndicate,:
125-14—17 |




'[(6) The Fmance Comlmttee (f
_fixed under this Act)], =~ -

N (7) The Board of Selectmn,

(8) Such other bodies as may be deé‘lared;by the
Statutes to be authorities of the Umversnty. -

onstitution 15. The Senate shall con51st of the followmg
the Senate. persons, namely :—

CLass [—Ex-OFFICi0 MEMBERS.

(1) The Chancellor,
(2) The Pro-Chancellor,
‘ (3) The Vice-Chancellor,

(4) The *[Director of Collegiate Education, Tamil
Nadu],

(5) The Chairman of the Chidambaram Munici-
pal Council,

(6) The President of the District Board*, South
Arcot,

(7) Heads of departments of studies in the
University, ;

(8) *The Vice-Chancellor of the Madras
University],

! This item has ceased {o be part of this Act, as ten years have
elapsed from the 15th May 1929, the date on which section 23
oame into force—vide Notification No. 125 of the Education
Department at page258of PartI-Bofthe Fort St. George Gazette,
dated the 7th May 1929,

1 This expression was substituted for the expression “Director of
Pubtlic Instruction, Madras” praragraph 4 of, and the Schedule to
the Tamil Nadu Adaptation of Laws Order, 1970, whnch was deemed
to have come into force onthe 14th January 1969 P

* These words were substituted for the words “The V:ce—Chancellor
of the Madras and Andhta Universities™ by the Madras Adaptation
of Laws Order, 1954.

ot sl

\ A
*The District Board: were abolish ‘with ﬂ'cct on and from t
date of formation of Panchayat. Union’ Couhoi
NaduPaschaats e, 1558 n"‘ Nud '

sec sectl f the sa

A
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i (9) The Collector of South Arcot,
(10) The ‘[Advocate-General, Tamil Nadu],
(11) Members of the Syndicate who are not
otherwise members of the Senate, o

A R

Crass II—I11FE MEMBERS.

(1) Ex-Vice-Chancellors of the University,

* (2) All persons who make a donation of not less
than twenty-five thousand rupees to and for all or any
of the purposes of the University, and agree to such
terms as the Syndicate may impose for the management
of the said amount.

In case the donor is a corporate body or a firm or a
joint family or an association, the individual who shall
be entitled to this life membership shall be determined
in the manner prescribed.

Crass III—~OTHER MEMBERS.

(1) Twelve members elected from among them-
selves by graduates of the University registered in the
manner prescribed, according to the principle of pro-
portional representation by means of the singie trans-
ferable vote.

’l )

. (2) Four members elected by the Academic
Council from among its members according to the

principle of proportional representation by means of
the single transferable vote,

1;This expression was substituted for the cxpression ‘“‘Advocate-
General, Madras ” by paragraph 4 of, and the Schedule to, the Tamil
Nadu Adaptation of Laws Order, 1970, which was dcemed to have
come into force on the 14th January 1969. ,

- 8'The ﬁgu’rés. brackets and words “(12) The Diwan of Pudukkottai”*
 erd omitted by the Adaptation (Amendment) Order of 1950,

" 3The proviso to clause(1) wasomitted by the Adaptation (Amend-
r.ent) Order.of 1950,

125-14-=17A \




< (3) Y Two} by the *[Tamil -
Nadu Legislative Council]. from among its members
according to the principle of proportional representa-
tion by means of the single transferable vote *[and
three members elected by the *(Tamil Nadu Legis-
lative Assembly) from among its members according
to the same principle], ‘

(4) Such number of members not exceeding six,
as the Chancellor may fix, to be elected by the donors of
sums of not less than ten thousand rupees each to and
for all or any of the purposes of the University and
agree to such terms as the Syndicaie may impose for
the management of the said amounts, . :

(5) Eight members nominated by the Chancellor ‘
at least three of whom shali be representatives of '
depressed, backward or minority classes not otherwise
adequately represented,

(6) Four members nominated by the Founder

e T

J NPT,

Provided that, if the office of the Founder is
vacant on the date on which the nomination is to be
made, and there is no likelihood in the opinion of the
Chancellor of the vacancy being fi'led up within six
months from that date, tne Chancellor shall nominate
the said four members,

(7) One member elected by the members of the
District Board®, South Arcot district, from among
themselves,

1 This word wassubstituted for the word “Five” by the Adape |
tation Order of 1937.
* This expression was substituted for the expression ‘‘Madras

Legislative Council* by the Tamil Nadu Adaptation of Laws Order,
1970, which was deemed to have come into force on the 14th January

1969.
* These words were inserted by the Adaptation Order of 1937,

¢+ This expression was substituted for the expression * Madras
Legislative Assembly” by the Tamil Nadu Adaptation of Laws Order,
1970, which was deemed to have come into force on the 14th- January
1969
*The District Boards were abolished with effect on and from the .
date of formation of Panchayat Union Councils under the Tamil
Nadu Panchayats Act, 1958 (Famil Nadu Act XXXV of 1959, %
g0 section.13(1) of the said Ach, o
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. (8) One member elected by the Municipal
Councillors of the South Arcot district other than
the Municipal Councillors of Chidambaram  from

among themselves,

(9) One member elected by the Municipal
Councillors of Chidambaram from among them-
selves, . ‘

(10) One member elected by the members of
the Sri Nandanar Kalvi Khazhagam, Chidambaram,
from among themselves,

(11) One member elected by the general body of
the Muhammadan Educational Association of Southern
India, from among its members,

(12) One member elected from among themselves
by those engaged in teaching in any manner, on the
staff of the Sanskrit Cotlege, Tiruvadi, the Rameswaram
Sanskrit Patasalz, Madura and the Sri Minakshi
Sanskrit College, Chidambaram,

(13) One member elected from among themselves
by the members of the Madura Tamil Sangam,

(14) One membet elected from among themselves

by the members of the Tanjore Karanthai Tamil
Sangam and the teaching staff of the Sri Minakshi

Tamil College, Chidambaram,

(15) One member elected by the Southern India
Chamber of Commerce and one by the Madras Cham-
ber of Commerce,

(16) One member elected by the Madras Land-
holders’ Association.

16. The Senate shall be the supreme governing Powersand
body of the University and shall have the following duties of the
powers, namely :— Senate.

(1) to make statutes and amend or repeal the
same,

(2) to consider and pass resolutions on the annual
reports and the annual accounts which resolution shall
be communicated to the Syndicate who shall take
ction in accordance therewith,
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(3) toconsider and pass resolutions on the annual
financial estimates which resolutions shall, after the:
period of tenure of the Finance Committee, be com-
municated to the Syndicate who shall take action in
accordance therewith,

(4) to exercise such other powers and perform..
such other duties as may be conferred or imposed
upon it by this Act or the statutes, and

(5) to do all acts and things necessary to give
effect to the provisions of this Act,

17. The Academic Council shall consist of the
following persons, namely i—

Crass [—Ex-OrrICIO MEMBERS.

(1) The Vice-Chancellor,

(2) The ![Director of Collegiate Education. Tamil
Nadu},

(3) The Professors und Readers of the Univer-
sity,
(4) The Chairmen of the Boards of Studies,

(5) The Merbers of the Syndicate who are not
otherwise members o the Academic Council.

Crass IT —OTHER MEMBERS.

(1) Ten members, of .hom not less than five
shall be teachers other than Professors and Readers,
elected by such teachers,

(2) Five members elected by the Senate from
among its members, provided that no one who is
aiready a member of the Academic Council shall be
eligible for election under this item.

! This expression was substituted for the expression “Director of
Public Instruction, Madras’* by paragraph 4 of, and the Schedule to,
the Tamil Nadu Adaptation of Laws Order, 1970, which was
deemed to have come into force on the 14th January 1969, . oo
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| Powers and

18. The Academic Council shall have the control g ¥ess £8€

and regulation of residence, teaching and examinations Academic
in the University and the maintenance of the standards Council.
thereof, shall have the following powers and shall
perform the following duties, namely :— ;

(a) to make proposals to the Syndicate for the
institution of professorships, readerships, lecturerships
or other teaching posts,

(b) to make regulations for purposes herein-

after specified, Conre

(¢) to make recommendations o the Syndicate
for the recognition of teachers qualified to give instruc-
tion in hostels not maintained by the University,

(d) to formulate, modify or revise, subject to the
control of the Senate, schemes for the constitution or
reconstitution of faculties and departments of studies,

and .

(e) to do such other things and perform such
other duties as may be prescribed by the statutes.

19. (1) The University shall include Facuities of The Faculties,
Arts, Science, Technology and Oriental Studies and
such other Faculties as may be prescribed and each
such Faculty shall be constituted in the manner
prescribed.

(2) Each Faculty shall have a Dean. He shall be
elected by the Faculty from among the heads of depart-
ments of the Faculty and shall be responsible for the
due observance of the statutes and regulations relating
to the Facuity. He shall hold office for such period
and subject to such conditions as may be prescribed
by the statutes.

(3) Bach Faculty shall comprise such departments
of study as may be prescribed by the regulations and’
shall, subject to the control of the' Academic Council,
have_charge, of, the teaching, Corses; of. study and
research . work:in.- such -departments: - The: head ‘of -
every departnf®ht ‘6! }lhéi?&ﬁ*ﬂ’ }‘%‘Hé‘f Professor of "
that departn 213 no Profe he

it

ms.
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If there is more thar one Professor or moré than one .
Reader in a department, as the case may be, the Vice- f
Chancellor shall appcint such Professor or Reader ,L‘ :

as he thinks fit to be the head of the department. The
head of the department shall be responsible to the
Dean for the organization of the teaching in that
department. :

20. The number, constitution and duties of the
Boards of Studies shall be such as may be prescribed.

21. The Syndicate shall consist of the following
persons, namely :—

Crass I—Ex-Orfricio MEMBERS,
(1) The Vice-Chancellor,

(2) The [Director of Collegiate Educanon, Tamil
Nadul,

(3) The Deans of Faculties,
Crass II—OTHER MEMBERS,

(1) Three members elected by the Senate from
among its members,

(2) One member elected by the Academic Council
from among its members,

(3) Two members nominated by the Chancellor, X

(4) Two members nominated by the Founder,
provided that, if the office of the Founder is vacant on
the date on Wthh the nomination is to be made and
there is in the opinion of the Chancellor no likelihood:
of the vacancy being filled up within one month from: *’}
that date the Chancellor shall nominate the said two
members. P

s ki

1This expression was substituted for the expression “Dlrecto
of Public Instrustion, Madras” by Faragraph 4 of, and the Scheduk’
to, the Tamil Nadu - Adaptation; o 1970, whxch; was
deemed to have come into forceonthc 14;11 Januuy 1969,
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22. The Syndicate shall have the following . powera
and perform the following duties, namely :— . .

(a) to control and administer the property and
the funds of the Uriversity,

(b) to direct the form, custody and use of the
common seal of the University,

(¢c) to suspend or dismiss the Registrar, the
teachers, the clerical staff and other servants of the
University for sufficient cause and to define their
duties and the conditions of their service,

(d) to accept on behalf of the University bequests,
donations and transfers of any movable or immov-
able properties or the management thereof,

(e) to arrange for. the holding of and publish
the results of the Umversny examinations and in the
prescribed manner to- appoint examiners and cancel
their appointment,

(f) to regulate and determine all matters con.
cerning the University in accordance with this Act and
the statutes and regulations,

(g) to institute, subject to the control of the
Senate, and abolish or suspend on the advice of the
Academic Council, professorships and other teaching
posts,

(k) to refer any matter to the Academic Council,
a Faculty or a Board of Studies for consideration
and report,

(i) to draft such statutes and regulations as may
from time to time be necessary and to submit them to
the Senate and the Academic Council respectively for
consideration,

(j) to dlspense subject to statutes made in this

behalf, with a strict compliance with the regulations
of the University in special cases,

(k) to make standing orders in such manner and

on such matters as may be prescrnbed and

() to do such other things and perform such

other duties as may be prescribed.

Powersdnd .

dutiwofthe .

* Syndicate. -
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- 3(23.. The Finance Committee shall consist*of the
following persons, namely :— -~ ° ... °- .

IS4
H
i

(1) The Secfetary to fhe *[State Government] ~
in charge of Finance, ‘ ’ 1

(2) The Founder, and, in case the office is vacant,
any person noniinated by the Chancellor to do the
duties of the Founder under this section, during the
continuance of the vacancy,

(3) The Vice-Chancellor,

(4) One member elected by the Senate from
among its members, provided that no one who is
already a member of the Syndicate shall be eligible
for election under this clause.]

(24, (1) The Syndicate shall, in the manner
prescribed, frame the financial estimates of the Univer-
sity and place the same before the Finance Committee,

(2) The Finance Committee shall then scrutinize
the said estimate and shall be entitled to make such
modifications therein as it considers necessary.

~ (3) The said estimates as modified by the Finance
Committee shall then be placed before the Senate
which may assent or refuse its assent to the same or
may omit or alter any of the items therein.

4 0] (a) Allmodifications made by the Senate in
thesaid estimates which have not the effect of increas-
ing the income, *[and] o

t Sections 23 and 24 have ceased to be part of this Act, as ten years
have elapsed from the 15th May 1929, the date on which’ sectior{ 23
came into force—Vide Notification No. 125 of the Education Depart-
ment at page 258 of Part [-B of the Fort St. George Gazette, dated the
7th May 1929,

1 This expression was substituted for the expressior “Govern-
. ment of Madras” byshe Tamil Nadu Adaptationof Laws Ordar, 19';3, ‘

e

5 PRISAWOREWHS: fnsbHod by Sedtion 3 Of; and the Seéond %
ﬁ"‘ }‘&w ‘amil Nadu Repealing ‘apd‘hmend‘;n'_t A‘,ct?mﬁdé:;e.ﬂ‘ Ei
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“(® Y . 1all proposals, mvolvmg any ‘ex-~
penditure, originated by the Senate apart from such™

estimates, shall be placed before the Finance Committee
for its consxderatxon

K RIRE Ry

R

(ii) All points of difference between the said -

Committee and the Senate in respect of the matters
specified in clause (i) shall be placed before the
Chancellor and his decision thereon shall be final.]

25. (1) The Board of Selection shall consist of the:

following persons, namely :—

(a) One m=mber nominated by the Chancellor,

(b) The Founder and. in case the officeis
vacant, any person nominated by the Chancellor to do
the duty of the Founder under this section during the
continuance of the vacancy,

(¢) The Vice-Chancellor,

(d) One member elected by the Syndicate from
among its members, and

(e) One member elected by the Senate from
among its members.

(2) The Board of Selection shall have the power
to appoint the Teachers and the Registrar of the
University.

26. (1) The annual accounts of the University shall
be prepared by the Syndicate in the manner prescribed
and shall be submitted to such examination and audit
as the *|State Government] may direct,

(2) The accounts when so examined and audited
shall be published by the Syndicate in the *[Official
Gazette) and copies thereof shall, together with copies
of the report of such examination and audit, be sub-
mitted to the Senate, the Finance Committee and the
) State Government].

1 The word “and” was omitted by section 3 of, and the
Second Schedule to, the Tamil Nadu Repealing and Amending
Act, 1951 (Tamil Nadu Act XIV of 1951).

* The words “Provincial Government” were substituted for the
words “Local Government” by the Adaptatiop Order of 1937 and
the word “State” was substituted for. *Provincial” by the AdaptaA
tion Order of 1950,

? These words were substituted for the words “Fart St George
Gazette'' by the Adaptation Order of 1937, . .

The Board of
Selection—
Its powers,

Annual
Accounts,
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27. The Chancellor, Pro-Chancellor and Vice-
Chagcellor of the University and the = members
of fe Senate, the Academic Council and the Syndicate
shaill constitute a body corporate by the name of the
Annamalai University of Annamalainagar and shall
have perpetual succession and a common seal and
shall sue and be sued by that name.

1[28. (1) The *[State] Government shall have the
Visitation right to cause an inspection or inquiry to be
made in respect of any matter, institution or property
‘connected with the University by such person or persons
as %[they may appoint] in that behalf.

The ’[State] Government shall in every case
give notice to the University of ‘[their intention] to
cause such inspection or inquiry to be made and the
University shall be entitled to be represented thereat.

(2) The * [State] Government shall communicate

‘to the Senate and to the Syndicate 5[their views] with

reference to the results of such inspection or inquiry
and shall, after ascertaining the opinion of the Senate

and the Syndicate thereon, advise the University upon -

the action to be taken.

(3) The Syndicate shall report to the *[State]
Government the action, if any, which is proposed to
be taken, or has been taken, upon the results of inspec-
tion or inquiry.

Such report shall be accompanied by the opinion
of the Senate thercon and shall be submitted within
such time as the *|State] Government may direct.

(4) Where the Senate or Syndicate do not within
a reasonable time take action to the satisfaction of the
YState] Government, the *[State] Government may

1 This section was substituted for original section 28 by the
Adaptation Order of 1937,

» This word was substituted for the word “Provincial” by the
Adaptation Order of - 19850,

* These words were substituted for the words “it may appoint”

by section 3 of, and the Second Schedule to, the Tamil Nadu

Repealing and Amending Act, 1951 (Tamil Nadu Act XIV of

1951). . .
¢ These words were substituted for the words “its intention* -

by Ibid,
s These words wece substituted for the words “its views™ by

bid, \
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after considering any explanatxon furnished or repre-
sentation made by the Senate or the Syndicate issue
such directions as ‘[they may think fit] and the Senate
and the Syndicate-shall comply with those directions.

In the event of the Senate or the Syndicate not
complying with those directions within such time as
may be fixed in that behalf by the *[State] Government,
the *[State] Government shall have power to appoint
some persop or body to carry them out and make
such orders as to the expenses thereof as 3| they deem

fit] to make.]

29. Subject to the provisions of thns Act, the sta-
tutes may provide for all or any of the f'ollowmg,
namely :— R

(@) the constitution, powers and duties of the
authorities of the University ; ‘

(b) the establishment and maintenance of hostels
by the University ;

(¢) the conditions of recognition of hostels not
maintained by the University ;

() the powers of the officers of the University
and in the case of officers other than the Chancellor
and Pro-Chancellor their duties ;

(e) the conditions of service of the Vice-Chan-
cellor and the Registrar ;

(f) the holding of convocations to confer dearees;

(g) the conferment of honorary and ad eundem
degrees and other distinctions ;

(k) the institution and award of fellowships,
including travelling fellowships, scholarships, medals

and prizes ;

1 These words were substituted for the words “it may think fit"
by section 3 of, and the Second Scheduleto, the Tamil Nadu
Repealing and Amending Act, 1951(Tamil Nadu Act XIV of 1951). ..
* This word was substituted for the word “Provinial” by the. -
Adaptation Order of 1950. ,.
1 These words were substituted for the words “he deems ﬁt"byz,
arction 3 of, and the Second Schedule to, the Tamil Nadu -Repetier-
ing and Amending Act, 1951 (Tamil Nadu Act X3V o! f”ﬂz 4

Statutes.
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-+ " (iy the classification, émoluments and mode of
appointment of the teachers of the University ;

(j) the institution of a provident fund for the
benefit of the officers of the University (other than the

Chancellor, the Founder, the Pro-Chancellor and the
Vice- Chancellor), its teachers, clerical staff and

servants; :
(k) the maintenance of a register of registered
graduates ;
(1) all matters which under this Act may be pres-

" cribed by the statutes ; and

(m) all other matters and things save those in
respect of which regulations can be made, which are
within the purposes of this Act whether incidental to

those specified above or not.

30. (1) The Senate may take into consideration the
draft of any statute either of its own motion or on the
submission thereof by the Syndicate.

(2) If the proposed statute would affect any officer
or authority of the University—

(a) where the Senate acts on its own motion
the opinion of the Syndicate and of the officer or
authority affected shall be taken into consideration
by the Senate before the statute is passed ; and

. (b) where the Senate acts on the submission
of a draft thercto by the Syndicate, the Senate shall
not proceed to consider the draft unless the Syndicate
has given an opportunity to the officer or authority
affected to express his or its opinion  thereon and
places such opinion, if any, before the Senate for its

consideration.

(3) When any statute has been passed by the
Senate or a draft proposed by the Syndicate has been
rejected, the statute or the draft, as the case may be,
shall be submitted to the Chancellor together with the
opinions, if any, referred to in sub-section (2) and the
Chancellor may refer the statute or draft back to the
Senate for further consideration. oo -
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. (4) A statute passed by the Senate shali-haveno
validity until it has been assented to by the Chancellor.

31. Subject to the provisions of this Act and the Resulations.
statutes, the regulations may provide for all or any of :
the following matters, namely:—

(a) the admission of students to and the levy of
fees therefor by the University ;

(b) the conditions under which any person may
be admitted to the examinations, degrees and diplomas
of the University ;

(¢) the conditions of residence of the persons
referred to in section 7 and the levy of fees for residence
and tutorial instruction in hostels maintained by the
University ;

(d) the number and qualifications of professors,
readers, lecturers and other teachers in the University;

(e) the fees to be charged for courses of teaching
given by teachers of the University, for tutorial and
supplementary instruction given by the University,
for admission to the examinations, degrees and diplo-
mas of the University and for the registration of
graduates;

(f) the conditions subject to which persons may
be recognized as qualified to give instruction in colleges,
hostels and lodgings not maintained by the University;

(g) the appointment and duties of examiners and
their emoluments ;

(h) the conduct of examinations ;

. (i) all other matters which by this Act or by the
statutes may be provided by the regulations ; and
-(j) all matters incidental to those. specified in
clauses (a) to (i)- : Co :

32. Regulatioris may be made by the Academic regutations
Cauncil on its own motion of on the submission. of a how made.
draft to it by the. Syndicate, provided thatin the former °

’

¢
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case before a regulation is passed the opinion of the ,
Syndicate thereon shall be obtained and_ taken into X
consideration by the Academic Council.

All regulations shall have effect from such date as
the Academic Counci] may appoint in that behalf ;
but every regulation so made shall be submitted as
soon as may be to the Senatc who shall consider it at
its next meeting or at any other meeting to which it
may adjourn the consideration thereof. The Senate
shall have power, by resolution passed by a majority
of not less than two-thirds of the members, present
at such meeting, to cancel or modify any such regu-
lation.

33. (1) Save as otherwise provided, the authorities
and other bodies connected with the University shall
be reconstituted every three years and a member of
every such authority or body shall except in the case
of ex-officio or life members hold office *[...... .
up to the date of the next reconstitution. »

[(2) Vacancies among elected members of any
such authority or body occurring by eflux of time on
the date of the reconstitution thereof, may be filled
at elections which may be fixed by the Vice-Chancellor
to take place on such days as he thinks fit, not being
carlier than two months from the date aforesaid.]

’[(3)] Any ®[vacancy in the membership of any
such authority or body occurring before the reconsti-
tution thereof] shall be filled up as soonas conveniently
may be by the person or body who ‘[nominated] or
elected the member whose place has become vacant
and the person so ‘{nominated] or eldcted shall be a

1The words “‘as member thereof from the date of his electios or
nomination thereto” were omitted by section 2 of the Annamalai
Upiversity (Amendment) Act, 1943° (Madras Aot X of 1943),
re-enacted permanently by seotion 2 of, and the First Schedule to
the Tamil Nadu Re-enacting and Repealing (No- 1) Act, 194§ -
(Tamil Nadu Aot VII of 1948). e

3 Original sub-sections (2) and (3) were re-numbered as
sub.geciions (3) and (4) respectively and a new sub-sestion: (2) -

was inserted by ibid. .
s These words wete aubstituted for the words “Vacangn h’,'

the said membership ocourring before the said reconst

bid RSO R by ‘:','\ 'M”’Q?j I.E
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. member of such authority or body only for the residue - |
-of the term for which the person whose place he has ’ i
filled would have been a member. i

(4)] Any person nominated or elected in his
capacity as a member of a particular body or the holder
of a particular appointment shall if he ceases to be a i
member of that body or the holder of that appointment
as the case may be, for a period of more than three
months or if he goes on leave for a period of not less
than six months cease to be a member of the authority
or the body of the Uni‘ersity concerned.

t

34. No act or proceeding of any authority or other Validity of
body of the Uxﬁvgrsity shall be deemed to be invalid 8‘}“;"’hfgmg’
by reason only of some defect in the constitutio. of the University
University or of the said authority or body, or of the bodics.
existence of any vacancy in the said authority or body,
or of the invalidity of any election connected therewith,
or of the disqualification of any member thereof at
the time of or subsequent to his election or nomination
thereto.

35, No person shall be qualified for election or Disqualifica
nomination as a member of any of the authorities of “32) }fm‘ b
the University or of any body connected therewith, ox ™" P
for appointment as an officer thereof, if at the time of
election, nomination or appointment, he

(a) is of unsound mind, deaf-mute or a leper,

[N

or
) (b) is an uncertificated bankrupt or undischarged
insolvent, or ‘

(¢) has been convicted by a court of law of an
offence involving moral delinquency.

In case of dispute or doubt, the Chancellor shall
determine whether a person is disqualified under this
section and his decision shall be final.

1 QOriginal sub-sections (2) and (3) were re-numbered a8 sub-
se¢tions (3) and (4) respectively and a new sub-section (2) was
insested by section 2 of the Annamalai University (Amendment)
Act, 1943 (Madras Act X of 1943), re-enacted permanently Uy
. dectjon 2 of, and theFirst Schedule to, the Tamil Nadu Re-enact-
jillsu“)a.nd Repealing (No.I) Act, 1948 (Tamil Nadu Act VII of

125-14—18
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36. (1) The Senate may remove any pérson- from
membership of any of the authorities of the University
or of any body connected therewith or from any of
the offices specified in ;tems (5), (6) and (7) of section 8—

(a) if he has been convicted by a court of law
of what in the opinion of the Senate is an offence
involving moral delinquency,

(b) if he becomes of unsound mind or a deaf-
mute or a leper, or o

(¢) if he applies to be adjudicated or is adjudi-
cated a bankrupt or insolvent.

(2) The Senate may for the reason specified in
clause (@) of sub-section (1) withdraw any degree or

diploma or any other distinction conferred or granted
by the University,

(3) The Senate shall not take any action under
clause (@) of sub-section (1) or under sub-section (2)
except on the recommendation of not less than two-
thirds of the members of the Syndicate.

37. If any dispute arises whether any person has
been duly elected or nominated as or is entitled to be
a member of any authority or body of the University,
the question shall be referred to the Chancellor whose
decision thereon shall be final.

38. All the authorities of the University shall have
power to appoint committees and to delegate to them
such of their powers as they deem fit; such committees

may include persons who are not members of the
authority concerned:

Provided that the number of persons so inciuded

in any committee shall not exceed onesfifth ‘of :the
total number of that committee. '
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39. Where any provident fund has been instituted Provideat -
by the University for the benefit of jts officers, teachers, Fuad
clerical staff or servants, the ![State Government] may
declare that the provisions of the Provident Funds Act,
Central 1925, shall apply to such fund as if it were a Govern-
of 1525, ment Provident Fund.

40. On the commencement of this Act, the institu- Transfer of

“tions known as the Sri Minakshi College, the Sri the collegoe

Minakshi Tamil College and the Sri Minakshi Sans- thelr proper-

krit College situated at Chidambaram and being main- ties to the

tained by Diwan Babadur Sir S. R. M. Annamalai URiverity-

Chettiyar shall cease to exist as separate entities and

shall become part of the University and all rights,

powers and privileges of the said institutions and all

property movable and immovable thereof shall vest

in the University and shall be applied to the objects and

purposes for which the University is incorporated.

41, (i) The University shall have a fund called the Permanent
Permanent Endowment Fund which it shall invest and B""Wmnt
keep invested in securities issued or guaranteed by the T
‘%Central Government] or by *[State Governments]

IR

(ii) The said Permanent Endowment Fund shall
‘consist of—

(a) the sum of twenty lakhs of rupees given
by the Founder, the Honourable Diwan Bahadur Sir
S. R. M. Annamalai Ghettiyar ;

(b) the sum of twenty-seven lakhs of rupees
glven to it by the *[State Government] ; and

(¢) any contributions to this fund made by the
‘[State Government], the *[Central Government], any
local or other public body, the Founder or others.

1 The words “Provincial Government” were substituted for the
words *‘Local Government” by the Adaptation Order of 1937 and
theword * State " was substituted for ‘‘Provincial” by the Adap-
tation Order of 1950.

.. 8- These words were substituted for the words “Government of
, Indh" by the Adaptation Order of 1937

oo B The words “in British India’ were omitted by the Adaptation
; (Amendment) Order of 1950. -

712551 4-~184"
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@eneral - . 42, The University shall also have a fund called the
Fund, General Fund which shall consist of — - :

(@) fees and income from endowments including
the Permanent Endowment Fund ; and

(b) any contributions made to this fund by the
'[State Government], the Y Central Government], any
local or other public body, the Founder or others. '

Contribution 43, The ‘[State Government]—
by Govern-
ment to the (1) shall contribute to the general fund annually

University.
nlversity: 5 sum of one and a half lakhs of rupees, and

(2) subject to such conditions as may be agreed
upon between them and the University,

(a) shall give for the buildings and equipment
of the University a sum of seven and a half lakhs of
rupees, and :

(b) may contribute, from time to time, such
further sums as they deem fit to contribute to the said
fund or towards such buildings or equipment.

Corpletion 44. Notwithstanding anything contained in this ?j
Universiry Act or the regulations any student of the University
courses. who was pursuing a course of study for any examina-

tion of the University of Madras shall be permitted to
complete that course and the University shall hold or
arrange with the University of Madras for holding for

such students examinations in accordance with the
curricula of studies of that University for such period *(Tamit
as may be prescribed and notwithstanding anything Nadu)

contained in the Madras University Act, 1923, or the af ‘1‘9’§§

1The words “Proviucial Government' were substituted for
thewords “Local Gov::iment” by the Adaptation order of
1937 and the word “Stat~" . as substituted for “Provincial by
the Adaptation Order of 1950.

sThese words were substituted for the words “Gove nt
of India” by the Adadtation Order of 1937. rnme’
.9 These words were substituted for the word **Medras’ by th
Tamil Nadu Adeptstion of Laws Order, 1969, as amende{l by
. the Tamil Nadu Adaptation of Lews (Second Amendment) Order
5;969r.‘ssyhich eome into force on tho 14th January 1969. ~ .

¢
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- Statutes, Ordinances and Regulations there-
under, such students may be admitted to the appro-
priate examinations of that University.

45, (1) At any time after the passing of this Act Transitory
the Vice-Chancellor may with the previous approval provesiors.
of the Chancellor, take such action consistent as far as
may be with the provisions of this Act and the statutes
as he may think necessary for the purpose of bringing
the University into being, and for that purpose may
exercise any power which by this Act or the statutes is
to be conferred on any offjcer or authority of the Uni-
versity.

(2) At any time after the passing of this Act and
until such time as the authorities of the University shall
have been duly constituted, the Registrar and the
teachers of the University shall be appointed by the
Chancellor after considering the recommendations of
a committee consisting of the Pro-Chancellor, the
Vice-Chancellor, and each of other person or persons
if any, asthe Chancellor thinks fit to associate with
them. :

(3) Any appointment made under sub-section (2)
shall be for such period and onsuch conditions as the
appointing authority thinks fit : provided that no such
appointment shall be made until financial provision has
been made therefor.

(4) The first statutes and regulations shall be
made by a committee consisting of the Vice-Chancellor
as Chairman, and two or more persons nominated
thereto by the Chancellor and shall come into force
after being approved by the Chancellor, on such date or
dates as the Chancellor may appoint in that behalf.

(5) The salary, if any, of the first Vice-Chancellor
shall be fixed by the Chancellor.,

'Removal of

- 46. The Chancellor shall have power to take any dificultles at
action necessary to remove any difficulty that may e e0™

ari\sc in first giving effect to the provisions of this Act. of the Act.
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[47. This section, item (6) of section 14, and
sections 23 and 24 shall cease to be part of this Act
on the termination of ten years from the date on
which section 23 comes into fcree.]

SCHEDULE.

The whole of the Revenue village of Tiru-
vakkulam and portionof the Revenue village of
C. Kottangudi and Resurvey No. 102 of Revenue
village of Usuppur in the Chidambaram talukin the
South Arcot district, bounded on the north by the
Natarajapuram road commencing from the South
Indian RailwayJevel crossing situated lust to the
east of the Chidambaram Municipal toll-gate on the
east and south by the Uppanatr and on the west
by the South Indian Railway* line and Jands belong-
ing to thé South Indian Railway Company’
Limited* ; and Resurvey Nos. 65to 68 and 105 to
144 of the above mentioned Revenue village of
Vsuppur.

1 §ection 47, item (6) of section 14 and sections 22 and 24 have
ceasad to be part of this Act, as ten years have elapsed from the
15th May 1929, the dateon which section 23 came into force —
vide Notification No 125 of the Education Department a page
658 of part 1B of the Fort St. George Gazette dated the 7th May

.

* * Now the Southern Railway.
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University and Anna’ University (Amendment)

+.MIL NADU ACT NO. 11 OF 1982.* o

THE MADRAS UNIVERSITY, ANNAMALAI
UNIVERSITY AND **ANNA UNIVERSITY
(AMEND MENT) ACT, 1962.

[Received the assent of the President on the 12th March 1982,
first published in the Tanil Nadu Government Gazette
Extraordinary on the 13th March 1982 (Masi 29, Thun-
mathi, ‘Thiruvalluvar Aandu-2013).) O

An Act further to amend the Madras University Act, 1923 R TN
the Annamalai University Act, 1928 and the **Anna L

University Act, 1978,

BE it enacted by the Legislature of the State of Tamil Nadu
in the Thirty-third Year of the Republic of India as

follows :—
PART I.

Preliminary.

Short title 1. (1) This Act may be called the Madras Un1vers1ty g
Short Litlo and Annamalai University and *‘*Anna Umversxty (Amend: o

c.ommencement,
| ment) Act,1982.

~ (2) This Act, except Part II shall be deemed to have e o
come into force on the 21st December 1981 and PartIl - - CR
shall be deemed to have come into force on the lst_" T L

December 1981,
| PART 1I.

Amendments to the Madras University Act, 1923

Inéertioq of 2. After section 5 of the Madras University Act 19232 ?'
new section  (Tamil Nadu Act VI of 1923) (heremafter referred toas '

‘sﬁa%f,n,&n{,ih the 1923 Act), the following" section shall be mserted L
“of 1923, namely :— B

*For Statement of Objects and Reasons,see Tamjl Nadu Govern-,;%«?f =
men; Gazette Extraordinary dated the 11th JFebruary 1982 _
Part IV, Section 1, page 47,

**By virtue of section 5 of the Perarignar Anna Umsg:,uy of
Techrology (Amendment 2nd Speial Provisiors) Acy 192 °
(Tamil Nadu Act 26 of 1932) any referedce to “Porarignar Anna
University of Techunology Act™ has, been comstrued as “Annga
University Act”.

i
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“ 5.A. Disqualification for election or nomination. in
certain cases.—(1) Notwithstanding anything contained
in sections 14, 18 or 23, no person who has held office
as a member for a total period of fix years in any one
or two of the following authorities, namely :—

(i) the Senate,
(ii) the Syndicate,and
- (iii) the Academie Council,
shall be eligible for election or nomination to any of the
said three authorities.

Explanation I—For the purpose of this sub-sectic..,
the expression ‘period’ shall include the period n.id prior
to the 1st December 1981.

. Explanation II.—For the purpose of computing the
total period of six years referred tc in this sub-section, the
period of three years during which a person held office
in one authority either by election or by nomination and
the period of three years during which he held office in
another authority either by election or by nomination
shall be taken into account and accordingly such person
shall not be eligible for election or nomination to any
one of the said three authorities :

Provided that for the purposes of this sub-section, a
person who has held office in any onc of the said three
authorities in a casual vacancy shall be deemed to have
held office fora’ period of three years in that authority :

Provided further that for the purposes of the sub-
section, if a person was elected or nominated to one authority
‘and' such person became a member of another authority
by virtue of the membership in the first mentioned
authority, the period for which he helc. office in the
first mentioned authority alone shall be taken into
‘account. ' "

(2) Nothing in sub-section (1) shail have application
inrespect of— . _

_ (i) ex-officio members referred to in section 14 (a),
but not including members of the Syndicate who are not
‘otherwise members of the Senate referred to in item (10),

(ii) ex-officio members referred to in section 18 (a),

-and - ‘
(iii) ex-officio members referred to in section 23 (a),
but not including members of the Syndicate who are not
otherwise members of the Academic Council referred to in -
item (). - SR
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3. In section 14 of the 1923 Act,—

(1) in clause (aj, the heading ‘Life Members’ and
items (1) and (2) therzunder shall be omitted;

(2) in clause (b),—

(@) for the expression *“for a period of three yearS
the expression ‘‘for a, period of three years and such mem-
bers shall be eligible for election or nomination for mot
mor‘(e1 then another period of three years’ shall be substi-
tuted ;

(®) for the first proviso, the following proviso
shall be substituted, namely :—

“Provided that where a member is elected or

nominated to the Senate to a casual vacancy, the period of

office held by any such member shall be construed as a
full period of three years for -the purpose of this clause.”;

(© the following Explcnation shall be added at
the end, na™mely f—

«Explanation.— For 'the purpose of 'this clause,
the expression “period” shall include -the period held
prior to the 1st December 1981.”

4. Tn clause (b) of section 18 of the 1923 Act,—

(@) for the expression “for a period of three -

years”, the expression ““for a period of -three ;yearsand

such members shall be eligible for election or nomination -
for not more than another period of- three years” shallbe
~ substituted; | | 8

o .

(b) for the first proviso, the following proviso <
be substituted, namely —

~ « Provided that where a ‘member is electéd or pl

nominated to the Syndicate to a'casual vacancy, the period -

of office held by any such member shall' be construed'as -~
a'full period of three years for the purpose of this ¢lause.”; =

(c) the following Explanation shall be added aft’=t'hé et

énd, namely :—

| « Explanation.—For the purpose.of this clause, the
expression “period” shali include the period held:prior

to the 1st December 1981.7, ,
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5. In clause (b) of section 23 of the 1923 Act,— Amendment of
. section 23,

, Tamil Nadu !

(@) fcr the expression ““ for a period of three years >, Act VII of 1)

the expression “for a period of three years and such 1923. 1
members shall be eligible for election or nomination for :
not more than another period of three years” shall be |

substituted ;

\b) for the first proviso, the following proviso shail
be substituted, namely :—

“ Provided that where a member is elected or
nominated to the Academic Council to a casual vacancy,
the period of office beld by any such member shall be
construed as a full period of three years for the purpose

of this clause :” ;

(¢) the following Explanation shall be addcd at the
end, namely :—

 Explanation.—For the purpose of this clause,
the expression * period” shall include the period held !

prior to the 1st December 1981. 7.
PART IIL

Amendments to the Annamalai University Act ,1928.

6. In section 15 of the Annamalai University Act, Amendment of
1928 (Tamil Nadu Act I of 1929) (hereinafter referred to ?:tlﬁanaséu
N m

as the 1929 Act), the heading  Class Il—Life Members’
and jtems (1) and (2) thereunder shall be omitted. Act I of 1929.

7. In sub-section (1) of section 33 of the 1929 Act, Amendment of
for the words “ shall except in the case of ex-officio or section 33,
life members hold office up to the date of the next ,{%?ilg?g;g,

reconstitution ”, the following shall be substituted,
namely (— ‘

“ shall, except in the case of ex-officio member,—

(a) be eligible for selection or nominatjon to the
Senate, Academic Council or Syndicate for not nore thaa
another period of three years ; and

125—12—50
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Provided that where a member is elected or nomina-
ted to a casual vacancy to the Senate, Academic Council
or Syndicate the period of office held by any such member
shall be construed as a full period of three years for the
purpose of this sub-section,

Explanatzon —For the purpose of this sub-section,
the expression “period” shall include the period held
prior to the 21st December 1981.”.

Insertion of new 8. After section 33 of the 1929 Act, the following

section 33-Ain secticn shall be inserted, namely :—
Tamil Nadu
Act 1 of 1929.

“33-A. Disqualification for election or nomination in
certain cases.—Motwithstanding anything contained in
sections 15, 17, 21 or 33,—

(1) no person who had held office as a member
for a total period of six years in any one or two of the
followmg authorities, namely:—

(i) the Senate,

(ii) the Syndicate, and

(iii) the Academic Council,

shall be cligible fcr election or nomination to any of the
said three authorities.

Explanation.—For the purpose of computxng the
total period of six years referred to in this clause, the period
of three years during which a person held office in one
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authority either by election or by momination and the
period of three years during which ke held office in another
authority either by election or by nomination shall be
taken into account and accordingly such person shall noi

be eligible for election or nomination 1o any one of the
said three authorities ;

Provided that for the purposes of this clause, a
person who has held officc in any one of the said three
authorities in a casual vacancy under section 33 (3)
snall be deemed to have held office for a period of thrce
years in that authorivy :

Provided further that for the purposes of this clause,
if a person was elected or nominated to one authority
and such person became a member of another authority
by virtue of the membershipin the first mentioned authority,
the period for which he held office in the first mentioned
authority alone shall be taken into account ;

(2) nothing in clause (1) shall have application in
respect of—

(i) ex-officio members referred to in section 15
Class—I, but not including members of the Syndicate
who are pot otherwise members of the Semate referred
to initem (11), :

(ii) ex-officio members referred to in section 17
Class—I, but not including members of the Syndicate
who are not otherwise members of the Academic Council
referred tc initem (5) ; and : -

(iii) ex-officio members referred to in section 21
Class—TI. '

expressicn ‘ period * shall include the period held priox
to the 21st December 1981.”, S

| PART IV. -
Amendments to the Anna University Act,* 1978.

9-11. [The amendments made by these sectiors have
already been incorporated in the principal Act; namely,
the Anna Upniversity Act,* 1978 (Tamil Nadu Act 30 of
1978). | . o

*By virtue of section 5 of the Perarignar Anna University of
Technoloy (Amendment and Special Provisions) Act, 1982 (Tamil
Nadu Act 26 of 1982) any reference to “Perarignar Anna Univer-
sity of Technology Act® has been constructed 2s “Anna Univer-
sity Act”. ‘ '

125—12—50A

Explanation—For the purpose of this section the -
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PART V.
Miscellaneous.

12. For the removal of doubts, it is hereby declared |
vhat nowitboianding apyibing centaired in the 1923
Act, the 1929 Act or the 1978 Act as amended by this
Act, every member of the Senate, Syndicate or Academic
Council, as the case may be, elected or nominated,—

(i) in the case of the Madras University, before the
1st December 1981, shall continue w0 be such member
for the period for which he would have continued as such
member but for the amendments made to the 1923 Act
by Part II of this Act, and ;

~ (ii) in the case of the Annamalai University and the
Anpa Ubiversity* before the 21st December 1981, shall .
coptinue to be such member for the period for which
be would have continued as such member but for the
amerdments made to the 1929 Act by Part IlI or the
1978 Act by Part IV of this Act:

Provid:d that nothing contaired in this section -
shall be copstrued as enabling any member referred to
thercin to continuc as a member of any of the authoritics
in any of the said Universities of which he may happen
to be a member by virtue of his membership of the Senate,
Syndicate or Academic Council, as the case may be, after’
he ceases to be a member of the Senate, Syndicate or Aca~
demic Council, as the case may be. ‘

13. (1) Every action taken and every proceeding com-

Syndicate or Academic Council of the Madras University
shall be deemed to be null and void and accordingly fresh
action or proceeding shall hereafter be taken in accordance
iith- the provisions of the 1923 Act as amended by this

cto ' ) ‘ o A» g

~ (2) For the removal of doubts, it is hereby declared"
that notwithstanding anything contained in the 1923 Act
as amended by this Act, every member who ceases to be

* By virtue of section 5 of the Perarignar Anna University of .
Technology (Amendment and Special Provisions) Act, 1982
(Tamil Nadu Acr 26 of 1982) any reference to ‘‘Perarignar Anna’
University of Tcchnology” has vevn Cuustrucd as ‘‘Anna Uni-
versity”.
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a member of the Senate, Synaicate or Academic Council
by reason of the operation of sub-section (1) shall cease
to be 3 member of--

(i) the Syndicate or the Academic Council, as
the case may be, (0 which he was elected in his capacity
as a member of the Senate,; or

(ii) the Syndicate to which he wa3s clected in his
capacity as a member of the Academic Council and to
which Council he was elected in his capacityas a member -
of the Senate, with effect on and from the date on which
he ceases to be a member of the Senate or Academic

Council by reason of sub-section (1).

14. (1) The Madras University, Annamalai University Repeal and
and Anna University* (Amendment) Ordinance, 1981 saviig.
(Tamil Nadu Ordinance 18 of 1981) is hereby repealed.

(2) Notwithstanding such repeal, anything done or
any action taken under the 1923 Act, the 1929 Act or the
1978 Act as amended by the said Ordinance shall be deemed
to have been done or taken under the 1923 Act, the 1929

Act or the 1978 Act, as the case may be, as amended by
this Act.

*By viriue of section 5 of the Perarignar Anna University of
Technology (Amendment and Special Provisions) Act, 1982
(Tamil Nadu Act 26 of 1982) any reference to “Perarignar Anna
University of Technology” has been construed as “Anna Unjver-

sity”.
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Ist day of June 1982.

8498 annamalai University 1982 : T.N, Act 49 :
| (4Amendment) | S

. TAMIL NADU ACT NO. 49 OF 1982.*

ACT, 1982.

¥

‘[Received the assent of the Presisdent on the 28th September
1982, first published in the Tamil Nadu Goverment
 .QGazette Extraordinary on the 30th September 1982,
'Purattasi 14, Thunthubi, Thiruvalluvar Aandu—2013).]

" An Act further to amend the Annamalai University Act,
a 1928. T

BE it enac.tedA by the Legislature of the State of Tamil Nadu
inthe Thirty-third Year of the Republic of India as fol-
OWS I = |

1. (1) This Act may be called the Annamalai University
(Amendment) Act, 1982. L

) It shall be deemed to have come into force on th |

2. In the Annamalai University Act, 1928 (Tamil Nadu
ﬁct)l of 1929) (hereinafter referred to as the principal
ct)y— S

(i) section 4 shall be renumbered as sub-section (1} of
that section and in sub-section (1) as so renumbered, the
expression ‘‘and no such institution within that limit shall’
similarly form part or be recognised by or seek admission
to any privileges of any other University incorporated bylaw
in India and any such recognition granted by any such
other University to any such institution within that limit
prior to the commencement ofthis Actshallbe deemedto be
withdrawn on the commencement of this Act” shall be
c mitted }

(i) after sub-sestion (1), as ou ruidiadered, the follows
ing sub-section shall be added, namely :— ’ i

— - —

*For Statement of Ot jects and Reas;)ns, See Tar;;;l Nadu Govemmem
Gazette Extraordinary dated the 7th September 198 —
Section 1, page 435. prem 2, Part IV
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“ (2) Notwithstanding anything contained in sub-
sastion (1), the Government may, on the  recommendation
of the Director of Collegiate Education, establich one or
more Government Arts Colleges within the radivs of ten
miles from the Convocatior Hallcfthe Annamalai Univer-
sity and any such college so established may seek affiliation
to any University in the State of Tamil Nadu other than

the Annamalai University.”

3.(1) The Annamalai University (Amendment) Ordinance’g__,. ; and
1982 (Tamil Nadu Ordinance 100f 1982) is herebyier.~'ed. savipg,

(2) Notwitkstanding such repeal, anytking done or
any action taken under the principal Act, as amended by
the said Ordinance, shall be deemed tc have beer done or
taken under the principal Act, as amenced by this Act.
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Amendment of 4, Tn seetion 18 of the principal Act, in cluise (A),——

section 18. ) . . ]
ta) ths expression " and such members shall be cligible [os election or nomina-

tion for not more than another psriod of thice vears ™ shall he omitted
(B) the first pryvico shall be omitted ;
(c) the Explanation shall be omitted,
dAniendment of 3. Tn section 23 of the principal Act, in cluuss (6),—

section 23. ) o ]
(a) the expression * ard such members shall be eligible for clection gr ngming-

tion for not more than another period of three years ™ shall be omitted ;

(&) the first proviso shall be omiticd ;

(¢} the Explanation shall be omitted,

PART IIL
Amendnients te the Annamalei University Aez, 1938,
Amendnient 6. I the Annamalai University Act, 1928 (hereinafter referred to as the principal Toanil Voo
of section Act), in sub-scction (1) of scclion 3_3, for the portion beginning with  the words AcrTer
33, “shall, except in the cisc of ex-officic member. ™  ard erding with the expression 1929, ~

*«21st December 19817, the following shall be substituted, namely —-

* shall except in the case of ex-gfficio mambscs hold office upto the date of the
next reconstitution ™,

Omission of 7. Section 33-A of the principal Act shall be omitted.
Jection 33-A.

PART IV,

Amendments 1o the Madurai-Kamaraj University Act, 1965.

'Amemﬂnem o 8. In the Madurai-Kamaraj Uniwcrsity  Act. 1965 (hereinafier referred to as the  Pwniil Nac,
section-15. prineipal Act), in scetion )5, in clause (5),— Act 35 of I8

LT}

~ (a) the expression ** and such members shall be eligible for electipn or nomiza-
tion for not more than anather period of three years ” shall be omitted ;

(&) the first proviso shall be omitted ;

(c) the Explanation shall be omilted.

e e ek LT P s e ey

i

Amendment of 9. In section 19 of the principal Act, in clause (b),—
section 19,

(@) the expression " and such members shall be ¢ligible for election or noming-
tion for not more than another period of three years ™ shzll be omitted ;

{&) the first proviso shall be omitted ;
(6) the Explanciion shail be omitted,
Jdmendment of 10. In section 24 of the principal Act, in clause (5),—
Section 24." )
{a) the expression * and such members shall be eligible for election ¢r noni-
nation [or not more¢ than another period of three years ™ shall be omitted ;

() the first proviso shall bg ominled ;

(c) ‘he Explanation shall be omitted,

Omission of 11, Section 24-A of the principal Act shall be omitted.
section 24-A. )



: l' " 7, « ; | : i ”‘ Y1 EET <

) L EAL I B i -3 V "'ﬁ

TAMIL NAD,U;GQNERNMENtIyGAzEmEf'ExrﬁaA-RDINAR)é

EAR#T Nian oo
Ammdments to lhe ‘Anna Umverszt} Act, 1978

Lot o
& Tumil Nadu. 12, In the ‘Anna- Umversrty Act 1978 (hcremafter referred to as.. thb princip
Act 30 Of 1978. Act), in section 1754n subection (4) -ﬂ*“"’“ i T e

(a) the expression “and such members shall be elxgrb]e for electlon or nomma— .
tion for not more than another term of threé years »shall be onhtted o

(b) the second prowso and the Explanatlon thereundler shall be omrtted

13 Sectxon I7-A of the prmcrpal Act shalI be omrtted ‘ R Omz:'sz'oh%
section 17-A.

e

14 In the pr1nc1pa1 Act, 1n Schedule II in Statute 9, in clause 3), the ‘portxon Amendient
beginning with the expression * and such’ members ” and endmg with the expressxon Sched le JI
« 2Ist DCCember 1981 » shall be omitfed.

o ""PART. VI
- Amendments to the Bharathzar Umverszty Act 1981

‘ Tamtl Nadu K 15. In the Bharathiar University Act 1981 (heremafter referred to as the prmrc1pa.1 Omissi
Act 1 of 1982, Act), Sectlon 7 shall be omitted. : sectio 7.

16. In sectron 200f the pnncxpalAct m cla.use (b),

(a) the expressron “ and such members shall be ehgrble for election or nemrna-
tion for not more than another period of threc years > shall be omrtted

(5 the first provrso shall be omrtted

7. T section 23 of the pr1nc1pa1 Act in sub—sectlon (2), in clause (c), | - . Amendment of}
: section 23,7

(a) the expression *‘and such members shall be ehgrble for election’ for not
more than another period of three years” ” shall be omltted ‘

(b) the first proviso shall be omrtted

18 In section 24 of the prmcrpal Act in clause (e)— Amendment ;

‘ of settxon:
4 ' (@) the expression ““ and such members shall be eligib’~ for election or neini- 24, s
nation for not more than another period of three 3ears *» shall be omitted ; é

. . I . :'(
PART VIL S
Amendments to the Bharathidasan University Act, 1981. o

" (b) the first provisc shall be omitred.

19. In the Bharathidasan University Act, 1981 (hercmafler referred to as 1he Omission™"" °]r;

T”,'fc'ﬁ 12\,‘;_‘;” principal Act), section 7 shall be omxtted | - sectton 7.
1982. 20. In section 20 of the prmapal Act, in clause (b),— , Am;ndmentf
of section
(@) the expression and such members shall be eligible for election or nomi- 20 5 i

nation for not more than another perrod of three years” shall be omnted -

(b) the first proviso. shall be omitted. ' BN

21, In section 23 of the principal Act, in sub-scctiou (2), in clause (¢),— Amendment
“HisecH

(a) the expression ** and such members shall be ehgzble for election for not
more than another: perrod of three years » shall be omitted ; a

» the first prov1so shall be omxtted

22. In section 24 of the principal Act, in clause (€),—

(a) the expresswn « and such members shali be eligible for election or nomi- -
Sy tn e arvather Aariad AL three vooire? chnll he nn"vftf‘d .
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*‘ | PART VIIL,
Amendments to the Tamil University Act, 1982
’s:t.man, bf' 23, In the Tamil University Act, 1982 (hereinafter referred o as the principal  Zumtil qufa
.ectmn 7.  Act), section 7 shalll be orn'im?d . /ig‘rg 29 of
. .:endment 24, In section 18 of the principal Act, in clause (¢),— )

of section
18,

tmendmgent
of section

g, e
VoLt

dnission- of

(a) the expression * and such members shall be cligible for clection or nomi-
nation for not more than another period of three years ™ shall be omitted ;

(b) the first proviso shall bz omitted.
25. In section 21 of the prinzipal Act, in clause (¢),—

(@) the expression *‘ and such mambers shall be ellglble for election or nomi-
nauon for not more than another period of three years '’ shall be omitted ;

(k) the first proviso shalx be omitted.

PART IX. .
Amendments to the Mother Teresa Women's University dct, 1984,

26. In the Mother Teresa Women's University Act, 1984 (hereinalter referred Tamil Nadu

section 7. - to as the principal Act), section 7 shall be omitted, A}cgts ‘115 of

dmendment 27. In section 20 of the principal Act, i1t ¢laiise (c), .
of section
20, ; (a) the expression “ and such members shall be eligible fof nommatlon fot

-+ 1 gotmo>re than another period of three years ** shall be omitced:
Npete e {b) the first proviso shall be omitted.
tmmdmeur : 28. In section 23 of the principal Act, in clause (¢),—
of section
. (@) the expression *“aad such members shall be eligible for nomination for
not more than another period of three years ” shall be omitted ; .
(&) the first proviso shall be omitted.
PART X,
Amendments to the Alagappa University Act, 1985, .

Imission of 29. In the Alagappa Univerty Act, 1985 (hereinafter referred to as the principal ~— Tami! Nadu
section 8, Act), section 8 shall be omitted. Act 23 of
- _ 1985.

dmendment 30. In section Z' of the principal Act, in clausc (2),—
gsecu‘qn ' ' -

TR (a) the expression ‘* and such membeis shall be ehglble for elecnon Or nCEis - .
nation for not more than another period of ﬂmec years” shall’ be omitted ;
. () the first proviso shall be omitted.

Amerdment 31, I section 24 of the principal Act, in sub-section: (2);- in clause (d),—

. of section. )

O 24, . (@) the expression **and such members shall be eligible 'or nommatlon tor

pot more than another period of three years™ shall be omitted’;
_ () the first proviso shall be omitted.

Amagdmenr ' 32. In section 25 of the p:incipal'Act in clause (e),—

: i gf gection '

225, (a) the expression “ and such members shall be eligible forielection o‘r nmm-

JoR nation for not more than another period of three years " shall be omitred

’;;': . (b) the first proviso shall be omitted.

L (By order of the Governor.)

g . B. JEYASINGH PETER,

B Secremry to ("ovemmenr Law, Deparrmenr

r _ L e el Sl e
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. Part IV—Section 2
.mn Nadu Acts and Ordinances.

.

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the President on the 17th September 1991 and is hereby published for
general information s—

ACT No. 26 OF 1991.
A ; ‘ Awn Act furﬂier, to amend the Tamil Nadu Universities Laws.
f BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
2 2 Forty-second Year of the Republic of Indie as fellows : —

- 1. This Act mey be called the Tamil Nadu Universities Laws '(Amend- Short title
K 3 ment) Act, 109%,

, Nadu Act 2. In mection 14 of the Madras University Aet, 1923, in the proviso to Amendment of
B ot 9% Jauee (b, for thia words  Provided also thiat 7, the following shall be substi- iy of 125
‘ tuted, namely :—
* Provided that a member of the Legislative Assembly of the State of
'Pamil Nadu shall ccase 1o be a member of the Senate from the date on which
he ceases to be & member of the Legislative Assembly of the State of Tamil
Nadu :
Provided further thag ™.

il Nadu Aet 3. In scction 33 of the Annamalai University Act, 1928, to sub-section (4), Amendment of
ot 1929. the following proviso shall be added, namely :— T;m;é If;fg“ Act

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
cease to be & member of the Senate from the date on which he ceases to be a
member of the Tamil Nadu Legislative Assembly. “

E (A Group) IV-2 Ex. (437)—1 [ 1

|
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p . 3

Amendment of 4. TIn section 15 of the Madurai-Kamaraj University Act, 1965, in the  Tamil Nad
Tamil Nadu Act . , . € Yot o ’ . 33 of 19654
13 of 1965. proviso to clause (b), for the words “ Provided also that ”, the following shall

be substituted, namely :—

“ Provided that a member of the Legxslatlve Assembly of the Statc of
Tamil Nadu shal] cease to be a member of the Senate from the date on which
he ceases to be a member of the Legislative Assembly of the State of Tamil
Nadu :

Provided further that”.

Amendment of . In section 20 of the Bharathiar University Act, 1981, in the p‘roviso 10 Tamil
T . ciuse (b), for the words “Provided further that”, the following shall be
substituted, namely :—
* Provided that & member of the Tamil Nadu Legislative Aaqembly ghall
cease to be a member of the Senate from the date on which he ceases to be a
member of the Tamil Nadu Legislativa Assembly :
i Provided further that”.
|
Amendment of 6. In section 20 of the Bharathidasan University Act, 1981, in the provise
Hamil Nadu Act

| 9 of 1983 to elause (b), for the words “Provided further that”, the following shall be
- substituted, namely :—

’i « Provided that & meber of the Tamil Nadu Legislative Assembly shall
ecase to be a member of the Senate from the date on which he ceases to be a
meaber of the Tamil Nadu Legislative Assembly

Provided further that”.

Amendment of 7 In sction 18 of the Tamil University Aet, 1982, in the proviso to
' D of 1983, alause (c), for the words “ Provided further that”, the following shall be
; substituted, namely :—

* Provided that & member of the Tamil Nadu ngmdauve Amserobly shall
sease 1o be a member of the Senate from the date on which he ccases o be @

member of the Tamil Nadu Legislative Assembly :
Provided further that ®,

Aﬁmg‘!&m 8. In section 21 of the Alagappe University Act, 1985, in the proviso te
23 of 1985 alause (c), for the words “Provided further that”, the following shall be

substituted, namely :—

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
eease 10 be & member of the Senate from the date on which he ecases to be &
member of the Tamil Nadu Legislative Assembly :

Provided further that ™.

A’llz:::llml\?:a OYAd 9. In section 19 of the Manonmaniam Sundaranar University Act, 1990,
' 4
a1 of 1990,  in the proviso to clause (), for the words “Provided that”, the following shall

ke substituted, namely :—

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
cease to be a member of the Senate from the date on whlch he ceases to. be 8
member of the Tamil Nadu Legislative Assembly : ’ : '

Provided further that ”,
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10. (1) For the removal of doubts, it is hereby declared that, notwith- Removal of

standmg anything contained in any law for the time being in force or in any doubts.
judgment decree or order of any, court; every, pérson who hiad been elected + -
the Senate of the Madras University, the Annamalai University, the Madurai-
‘Kamaraj University, the Bharathiar University, the Bharathidasan University,
the  Tamil University, the Alagappa University or the Manonmaniam
Suridaranar University in his capacity as a member of the Legislative Assembly
and who had ceased to be a member of the Legislative Assembly but holding
office as a member of the Senate immediately before the date of the publication
of this Act in the Tamil Nadu Government Gazette, shall cease to be a member
of the Senate of the University concerned on the date of the publication of this
Act in the Tamil Nadu Government Gazette.

(2) Every person who ceases to be a member of the Senate by reason
- of the operation of this Act shall cease to be a member of the Syndicate,
Academic Council or any other authority of the University of which he may
happen to be a member by virtue of his membership of the Senate,

{By érdcr of the Governor)

2 o 1052 K e
. | T P. JEYASINGH PETER,
] ' Sewrstary to Government, Law Department.

1
Camil Nado g -
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§ T A.qum.lsm-:o BY THE DIRECTOR OF STATIONERY AND PRINTING, MAD!
J R BEHALF OF THE GOVERNMENT OF TAMIL NADU Ras
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PART L *

_ PRELIMINARY
- 1. (I) Thxs Act may be’ called thz Tamxl Nadu Umversntles Laws (Sccond Short title
: - Amendment) Act, 1991. - . and com-
: , - S mencement.
3 (") It shall come mto force at once
1 PART IL

Amendments to the Madras University Act, 1923,
“ 1 Nadu 2. After section 5 of the Madras University Act, 1923 (hereinafter referred Insertion of
Act VIU of to as the 1923 Act), the following section shall be mserted namely :— m!"::vt sA
1923. “S-A.. Disqualification for election or nemination to Senate, Syndicate and section 5-A.

Part W——Secnon 2
Tannl Nadu Acts and Ordnunw

L "l‘hc follomm Act of the ’I‘axml Nadu Ifcglslatwe Ammbxy recelved thc ‘
.. assont of the President .on the 21sy February 1994 and ‘is hereby pubhs?cd
for gencra»l mformafuoq . :

BT

P . AOT No.9 OF 1992. e
 An Act furt}wr to amend the Tamid Nodu Universiics Loy, |

“# - BE it enacted by the Legxslat:vc Assembly of the State of Tamnl Nadu in the
“-'Forty-sccorxd Yea«r of the Republic cf India: a follows —_

* Academic Council in certain cases.—1) Notwithstanding anythmg contained
in section 14, 18 or 23, no person who has held office as a m>mber for a total period
of six years in any one or two of the following authorities, namely:—

(i) the Senate, .

(ii) the Syndicate, and

(iii) the Academic Council, _—
shall be cligible for election or nomination to any of the said three authormes '

' . Explanation 1.—For the purpose ‘of this sub-scction; the expression penod
“shall includé the périod held prior to the date of the publication of the Tamil Nadu
" Universities LaV\s (Second Amendment) Act,’ 1991 in the Tamtl NaduGoveiviment
Guzette. . o S g




R Explanation 11.—For the purpose of computing the total period of six years
. referred to in this sub-section, the period of three years during which a person

" three years during which he held office in another authority “either by election or

' I o by nomination shall be taken into account and accordingly such person shall not

be eligible for election or nomination to any one of the said three authorities:
" Provided that for the purpose of this sub-section, & person who has held
- office in any one of the said three authorities in a casual vacancy for a period not
-~ less than one year shall be deemed to have held office for a period of three years
‘édnthatiauthority: T CUUS T U T o Cr Ly T
=% .. ‘Provided further that for the purpose of this ..“-section, if a person was
. elected or nominated to one authority and such person became a member of another

.~ (2) Notning in sub-section (1) shall have application in respect of—

""" members of the Syndi
~inhem(10), T vy

who are not otherwise members of the Senate referred to
IR LR Rt L0
.(ii) ex-officio members referred to.in section 18 (2), and

£ G .

' (iii) ex-officio members referred to in section 23(a), but not including
4 Academic Counzigl

S ,'_,l.ﬁ;jf.\mgmbers of -the Syndicate who are not-otherwise members. of the
T 1:ferred to in item (5).”. : o

S A@eﬁdm?ht T 3. In section 14 of the 1923 Act, in clause (b), for the expression “Save as

. -of section 14. - ~_otherwise provided, elected and nominated members of the Senate shall hold dffice
L for a period of three years”, . the following shall be substituted, namely:-—

(1) Save as otherwise provided,” elected and ‘nominated members of the -

= Senate shall hold office for a period of three years and such members shall be eligible
. for clection or nomination for not more than another period of three years.

LT () thfeamemberxieleéted*oi*ﬁommated to thé Senate to a casuar

' 'vacancy, the period of office held for ‘not’ less than‘one“yeat by any such ‘member
shall be construed as a full period of three years for the purpose of this clause. -

Explanation.—For the purpose of ‘this clavse, the expression “period” shall

include the period held prior to the dafe of the publication of the Tamil Nadu

- gmiﬂe,s Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government

-Gazgette,”, "7 T TR S .

. - 4. In section 18-of the 1923. Act, in clause (b), for .the expression “Save as.

“section 18 otherwise provided, elected and nominated members of the _ Syndicate shall hold
y " office for a period of three years”, the following shall be substituted, namely:—

“(i) Save as otherwise provided,” elected and nominated ‘members of - the

Amehdment
of

Syndicate shall hold office for a period .of. three years and such members shall be

"~ eligible for election or nomination for not more than another period of three years.

. .-+ (ii) Where a member is elected or nominated to.the Syndicate to a casual
vacancy, the period of office held for not less than one year by any such.member
shall be construed as a full period of three years for the purpose of this clause.

Explanation.—For the purpose of this clause, the ‘expression “period” shall
include the period held prior to the date of the publication of the Tamil Nadu
Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government

: Gazette,”. \ ‘ R v
Amendment -~ . 5. In section 23 of the 7923 Act, in clause (b), for the expression “Save jas.
- of " otherwise provided, elected and nominated members of the Academic Council shall

O. 'y
section 23. _hold office for a pericd of threo years”, the following shall be substituted, namely:—
B (i) Save as otherwise provided,. elected and .nominated members of the
.- Academic Council shall hold office for a period of three years and such members
shall be eligible for election or nomination for not more than another peried of
three years. ‘ : :

. (i) Where '@ member is elected or nominated to the Academic Council to.
& casual vacancy, the period of office held for not less than one year by any such
n_’aember shall-be construed as a full period of three years for the purpose of this
clause.. , o o

' .- Explanation.— For the purpose of this clause, the expression “period"'

- shallinclude the period held prior to the date of the publication of the Tamil Nadu

- Yaiversities Laws (Secord Amendment) Act, 1991, in the Tgmil Nadu Governmenrs -

- Gmzette.”,

S

. held office. in..one authority- either. by election or by nomination and the period of .

TR - anthority by virtue of the membership in;the first montjoned guthority, the perioa
% 1124 for which he-held office in the first mentioned authority alone shall be taken into

v (i) ex-officlo members referred “to in section 14(g), -but not including




B

-’ totheSenate, Academic Council or Syndicate, the period of office held for not less Gty
.-+ than one’year byany ‘sich mésuber shall :be construed as a full pericd of three. . =

— e

S ) ~ PARTIIL -
Aandmen{s 10 the ‘Annamalai Unlvefslty::Act, 192',8.:;;

6. It section 33 of the Annamalai University Act, 1928 - (herelgafter refo od Amin

, > 1 s ‘ , erred Amendment
to as the 1929 Apt), in sub-section (1), for the words “shall e(xoept.in the case of ©Of - b
ex-officlo members hold office tip to the date of the next. reconstitution”, the Section 33.
ch_ovymg Shallbe_sqbsututed,jnamely:—-. PR R

“shall, é}!gcpt in the cg.é'é of: ex-?ﬂicfo.'ﬁemﬁér;%'»’. ; N
) (a) be eligible for election or nominationto the Senate, Academic Council

or:Syndicase for not more than another period of three years; and..

S (9) inthe case of any othervali:t:hbr‘iiy:ofbody, hcld office upto the date pf
its ‘next reecmstitution: - - . 7 S b

Provided that where a member is elected or nominated to a casual vacancy

" years for the purpose of this sub-section. -

... . Explanation.—For the purpose of this sub-section, the expréssion “periad”
shall include the period hea. prior to the date of the publication of the Tamil Nadu
gmvgrsmes Laws (Second Amendment) Act, 1991, in the Tamil Nadu Governmen: .

azette,”. . S A

7. After section 33 of the 1929 Aet, the following section shall be inserted, ‘Inssrtion of *
namely:— - : , o m e new
' : section 33-A

T “33-A Dt.éq‘ulxltﬂéétloil Jor electlon’ of ‘nomination to Senate, Syndicd'te-}avgé
f;a;{;ngiz Coggcil in certatn cases.— Notwithstanding anything contained in section’
’ ’ or el o ' ST ‘ o BT

v"(]') no.person whe has held office as & member for. a total -period ‘of $ix
years in any one or.two of the following agthotities, ngmely:‘-f e '

(i) the Senate,
(ii) the Syndicate, anb

. (ii) the Academic Council; ¢ -

" shall be eligible for election or nomination to any of the saic three authorities.

- Explanation.—For the purpose of computing the total f)erloa of sIX years
referred to inthis clause, the period of three years during which a person held office
in one authority either by election cr by nomination and the period of three years

‘during which he held office in another authority either by electio:: or by nomination

shall be taken into account and accordingly such person shall not be eligible for
election or nomination to any one of the said three authorities :

Provided that for the prrpose of this clavse, a person who has held office
for a period not lessthan one year in any one of the said three authorities in a casval
vacancy under sub-section (3) of section 33 shall be deemed to have held office

for a period of three years in that avthority:

- Provided further that for-the purpose of this clavse, if a person waselected
or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned avthority alone shall be taken ifito”

account; : ‘
(2) nothing in clause (1) shalihave application in respect of—
(i) ex-offictlo members referred to in section 15, Class1, but not including
metbers of tho Syndicate = who ‘are 'not’ o“herwise - membersof the Senate -
referred 1o in item (11); B A T
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of

Am:ndm,ent

Amendment
of

section 15.

[+}
section 19,

section 24,

) (i) ex-officio members referred to in section 17, Class], but
not. including members of the Syndicaie who are not otherwise members
of 'the Academic Council referred to in item: (5);

- (i) ex-officio members referred to in section 2, Class}.
o Explangtion—For the purpose of ° this section, the expression
“period ” shall include the period held prior to the date cf the

pubiication of the Tamil Nadu Universities Laws (Second Amendment) Act,
1991, in the Tamil Nad:t Government Gazette.”.

DU -PART 1V.
Amendments to the Madural K’arr;araj University Act, 1965.

8 In section 15 of the Madurai-Kamaraj Uniﬁexsity Act, 1965 (herein- Tamil Nadu
19658.

| after referred to as the 1965 Act), in clause (D), for the expression “Suve  Act 33 of

as otherwise provided, eleoted and .nominsted members of the Senate

- shell hold cffice for a period of three years”, the following shall be
~ substituted, namely :— L S .

. (i) Saye as otherwise provided, elected and ncminated members of the

' "Senate shall” hold cffice for a period of threc years and such members-
. shall be’ eligible  for - election " or ‘momination -for ..ot . mose than 3jnother
*. . period of threg years. : L S

(ii) Where a member is elected or nominated to the Senatc'to a
cosual vasancy, the. period of office held for not less than ome year by
any such member shall be construed as-a full period of three years
for the purpose of this clavse. - o 4

,E.iélandtion;~F6r the purpose of this clause, the expression “period” -

* shall ‘include the period held prior 1o the date of the publication of

the Tamil Nadu Universities ‘Laws (Second Amendmem) Act, 1991, in the

_ Tamil Nadu Government Gazette.”.

9. In section 19 of the 1965 Act, in clause (3), for the expression
“Save as otherwise provided, electtd and nominated members of the

Syndicate shall hold office for a period of three years”, the fellowing.

shall- Be substituted, namely :—

- ““(i) Save as otherwise provided, elected and nominated members of the
-Syndicate shall hold office for a period of three years and such mem-
bers shall be eligible = for election or nomination for not more than
another period of three years. ‘v

.. (i1) Where a member is elected or nominated to the Syndicate to
4 ocasual vacancy, the period of office held for nct less than one Yyear
Dy any such member shall be construed as a full period of three
years for the purpose of this  clause. , -

Explanation—For the p,urpdsc.of this' clause, the = expression

- ‘period”  .shall include the period held pricr to the date of the

tublication of the Tamil Nadu Universities Laws (Second Amendment)
Act, 1991, in the Tamil Nadu Government Gazette.”.

10.-In section 24 of the 1965 Act, in clause (b),for the expression’
“Save as otherwise provided, elected and nominated members of = the
Academic Council shall hold office for a period of three years”, the
following = shall be ° substituted, namely :— .

“(i) Save. as otherwise provided, elected and nominated members cf
the Academic Council -shall hold office for a period of three years
and such members shall be .eligible tor election or momination for nox
more than another pericd of three years. ’ ‘

4 .

e o P . -
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(ii) Where a member is elested or nominated - ’
, a A to the Acad
t(;louncﬂ to a casual vacancy, the peiiod of office held -for not efg;g
fan onc year by any such member shall be consirued as a - full period
of three years for the purpose of this clause.

Explanation.— For the purpose of this clause. j i icd’

Zxplar _ ) » the expression “pericd”.
zltgaltlhemch%dc 'lthle\l é)en%d held prior to the daie‘ ofpthc pub iclz.zt(i’o»h
( amil Nadu Universities Laws (Second 99]
in the Zamil Nadu Government Gazette.”. : »( ? Amendment) Act,»~' 19

11. After section 24 of the 1965 Act, the f.llowing section shall be inserted, Insertion of .
. . N ’ n .

namely :—

“24-A. Disqua_li fication for election or nomination to Senate, Syndicate
und Academic Council in certain cases.— {1y Not withstandinganything contained
insection 15, 19 or 24, no person whe has held office as a member for a total
period of six yearsin any one or two of the following authorities, namely:—

(i) the Senate.
(i) the Syndicate, and . L
(iii) the Acadcmic Council,

shall be eligible for election or nomination to any of the said three authorities.

Explangtion 1.—-For the .purpose cf this sub-section, the espression

“period” shall include the period held prior to the date of the publication of
the Tarril Nadu Universities Laws (Second Amendment) Act, 1991, in the
Famil Nadu Government Gazette. g

Explanation 11.— For the purpose of computing the total period of six
years referrcd to in this svb-sectior, the period of three years during which

a person held cffice in one authority either by electicn or by nomination and

the period of three years dvring which he held officein another .authori y
either by election or by nomination shall be taken into account and accordingly
suzh person shall not be eligible for electicn or non..nation in any one of the

said three authorities :

Provided that for the purpose of this sub-section, a person who has held
offive for a period not less than one year in any one of the said three avtho-
rities in a casval vacancy shall be deemed to have held office for a period

of three years in that avthority:

. Provided further that for the purpose  of this sub-section, if a person
was elected or nominaied to one authority and such person ‘became a member
of another authotity by virtue of the membership in the first mentioned
avthority, the period tor which he held office in the first mentioncd avthority

alone shall be taken into account,
(2) Nothing in sub-secticn (1) shall have applicétion in respect of—"

(i) ex-officio members rteferred to  in section 15 (a),

not including members of the Syndicate
members of the Senate referred to ip item (10);

(it) ex-officio menibers. referred to in section 19 (a), Class I.;':é.nd ;
(iii) ex-officio members referred to in section 24 (a), Classl, but not
including members of the Syndicate who are not otherwise members of ;the
Academic Council rofenfed to in item (5).”. - : )

v - coed

Class I, out
who are ot otherwise

ew R
section 24-A.

i




{

" (1) for the expression “The term of office of the members of the ~Syn-
dicate other than tne ex-officle members shall be three years”, the fellowing
shall be substituted, namely:— ° o '

“The term of office of the members of the Syndicate, other than the qx-oﬁicio :
members, shall be three years and such members shall be eligible ,f'or
elegtion or. nomination for not more than another term of three years.™;

" (2) after thé proviso, the following proviso and the Bxplanation shall
be added, namely:— E .

“Providéd fur.her that where a member.is eleoted c1 nominated to the

Syrdicate to a casual vacancy, the period of cffice held for not less thap one

' . year by any such member shall be construed as a full term of three years for
~ the purpose of this sub-section.” o

. .Rxplanation—For the purpose of this sub-section, the expression
“ “term” shall include the term held prior to the date of the publication of the
Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
Nadu Government Gazette.”.

/| Insertion of ‘ ”"‘13.":.}gftér" ::s:e_ction.:ll7 of the 19‘7‘?8,’ Act, the following scctioh shall be jnsgrted,

cwW ST
?ection 17-A. = tamely i— ) IR o L
: “17-A.. Disqualification for election or nomination to Syndicate and Acadeniic
Council in certain cases.—(1) Notwithstanding anything containsd.in section 17,
".. 18 or Statute’9 of Schedule II, no person who hass held offi >¢ as a member for -a total
-period of Six years in any one or both of the following authorities, namely :— - -
o ‘Am,‘. IR O s Tl - , et P U . :

§

") the Sypdicare, anid - e

o G the Academic Council, oo T
* .shall be eligible for election or nomination to any of the said two authorities.

" . .  Bxplanation I,—For ‘the purﬁbse of this_sub-'\section, ti®  expression
- “pefiod” shall include the period held prior to the date of the publication of the
- Tamil Nadu 'Universities Laws (Second Amendment) Act, 1991, in the Famil Nadu
EREE R . S (S B . "

~.Government_Gazette.
SIS Explanation II.—Fo: the purpose of computing the total period of six years
- referred to in this sub-section, the period of three years during which a person held
. -voffice in any one authority either by .election or by nomination and the period of
three years 'duun% which he held o in another authority either by election or by
-uomination shall be taken into account and accordingly such.person shall not ‘be
eligible for election or nomination to any one of the said two authorities :

: Provided that for the purpose of this sub-section, if a person who has held

. offlce for a period not less than one year in any one of the said two authorities in a

ca‘%\ﬁal_ };acapcy shall be deemed to have held office for a period of three years in that
authority : : . s e

- . - Provided further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such persen became a. member of another
authority by virtue of the membership in the first mentioned authority, the period .
gml;xtch he held office in the first mentioned authority alone shall be taken into

(2)-Nothing in sub-section (1) shall have application in respect of—

_ (g) and (i): exofficio _,mexﬁber:s referred to in section 17 @, clauses (g) to (d) and
"7 (i) ex-officlo members referred to in clause ‘Statute™ 9 of
Schedule 10 ﬁ'f . ', r err in ;czv?.use (I) of ‘Statute” 9 of

gt A ~*f/~zti‘a3f=£a%!’!'*:ff%1¥'f‘ el B
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' 0o ‘ Amendments to the ‘Anna University Act, 1978.
: ‘A%‘;"dfne‘“_ ‘:wt,lzl ‘In section 17 of the Aana University Act, 1978 (hereinafter referred (0 pyni Natg
section 17. as the'1978  Act), in sub-section (4),— - R Q%g’%f

T ) T
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14. InSchedule II to the 1978 Act, in Statute 9, in clause
“three years”, the following shall be added, namely :— . _
~ “and such members shall be eligible for nomination for not more than another
term of three years : § - ' ' SR
Provided that where a member is nominated to the .Aca‘dex’]’riic Couxici’l to a
casual vacancy, the period of office held for not less than one year by any such member
shall be construed as a full term of three years for the purpose of this clause. -

. - Bxplanation.—For the purpose of this clause, the expression- “term’ shall
1pglude the term held prior to the date of the publication of the Tamil Nadu Univer-
sities Laws (Second Amendment) Act, 1991, in the Tan.il Nadu Government Gazette.”.

PART VL
Arhenc?ménts to the Bharathiar University Aet, 1981.

15. After section 6 of the Bharathiar University Act, 1981 (hereinafter referred

to as Tamil Nadu Act 1 of 1982), the following section shall be inserted, namely :— -

1. Disqualification for election or nomination to  Senate, Standing Committee on

TAMIL. NADU GOVERNMENT GAZETTE EXTRAORDINARY. . 37

(3), afier e words Aulgbdinest

O . AR
Schedule II. -

Y

Insertion of
new
section 7.

Academic  Affairs and Syndicate in certain cases. —(1) Notwithstanding anything
contained in section 20, 23 or 24; no person who hes held office a5 a. member for a- .

total period of six years in any one or more of the follewing authorities of the

University, namely :— ’ o
(i) theSemate, R o
' i) the Standing Committee on Academic Affairs, and b

(.i'ii)A the Syndicate,

. ”shan be ¢ligible for ‘.‘éléét;ioanr npiﬁfhhii&n to.'a.ny' of the saxd three_authoritigs.

Explanation I.—For the purpose of this sub-section, the expression *‘ period
shall include the period of office held by any person prior to the date of the publica-
tion of the Tamil Nadu Universities Laws (Second Amendment) Aect, 1991, in the
Tamil Nadu Government Gazette. ' T ‘ T

" Bxplanation’ 'Il.:—For the purpose of computing thie total period of six years

referred to in this sub-section, the period of three years during which a person held

office in one authority either by election or by nomination and the pericd of three
years during which he held office in another authority either by election or by
nomination shall be taken into account and accordingly such person shall not be
eligible for election or nomination to any one of the said three authorities: -

'Provided' that for the purpose of this ‘sub-section,.a person who has.held office
for a period not less than one year in any one of the said three authoritiesin a casual
vacancy shall be deemed to have held office for a period  of three years in that

authority :

Provided further that for the purpose of this sub-section, if a person was €lec-

ted or nominated to one authority and such person became a member. of another.

authority by virtue of the membership in the first mentioned authority, the period -

for which fe held office in the first mentioned authority alone shall be taken into
(2) Nothing in sub-gection (1) shall have application in respect of—

@) ex-oﬁ'icio members referred to in section 20 (a), Class I, tut not

including members of the Syndicate who are not otherwise members of the Senate

referred to in item (13); and

(i) ex~offivio members referred
aambinm A4 n(s\:)(‘lnﬂ L™ e

B

i 'm,,_,i,',.;;. 5

10 in section 23 (2 (s), Class I - and
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b Amendmeht
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Amendment
o‘ .

Aﬁ)endmem
of

seotion 24,

section 20;

section 23:

16. In section 20 of Tamil Nadu Act 1 of 1982, i clause (b), for the expression
“ Save as otherwise provided, clected and nominated members Qf the Senate shall
hold office for a period of three years”, the following shall be subsmuteq., namely .

“(i)- Save as otherwise provided, elected and nominated members of the Sznate -

shall hold office for a period of three years and such members shall be eligible for
clection ‘or nomination for not more than another period of three years.

- (ii) Where a member is eleqtéd or nominated to the Senate 1o a casual vacancy,
the period of office held for not léss than onc year by any such member shall be
construed as a full period of, three years for the purpose of this clause. |

L Explangtion. —For the purpdse of thié clause, the expression ™ period” shali
include the period held prior to the ‘date of the. publication -of the Tamil Nadu

. Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government
- Gazette”. - ~ - >

i
v 17 In.section 23 of Tamil Nadu Act 1 of 1982, in sub-section (2), in clause (¢},
for'the expression “ The membx rs of the Standing Committce on Academic Affairs
‘other than the €x-0 flicie members, shall hold office for a period of three years”, the
~following shall be- substituted, namely;— .. = . .

“(i) The members of the Standing Committee on Academic Affairs, other
than the ex-officio membe rs, shall hold office for a perfod of three years and such
'tgembf rs shall be.eligible for- ejectionfor not .more. thaa another peisicd of

- $hree years. . o o

' ",‘_A(ii_)' Where a memberis clected to the Standihg Committee- on  Academic
Affairs to'a casual vacancy, the period-of office held for not less than one -year by

any such member shall be construed as a full period of three years for the purpose
o Of*'.t;lis lause.‘ e ""_’*w_': PR o L e T

Explmmiiqnﬁ —For the i:;urposé of this clause,the cxﬁmééion . p;fiqd ” ‘sha.ll
include the period held prior to the date of the publication of the Tamil Nadu

Umvitrﬂ“;ws Laws (Second Amendment) Act,.1991, in the Tamil Nadu Govermment

. 18. In section 24 of Tamil Nadu Act 1 of 1‘982, in ciéﬁse (e), for the expression

“Save as otherwise provided, the members of the Syndicate other than the ex-officio

members shall hold office for a period of three years ”, the following shall be
substituted, namely : — - Lo

' (i) Save as otherwise provided, the members of the Syndicate, other than the
ex-o  fficio members, shall hold office for a period of three years and such members
ftl::en' be cligible for election or nomination for not more than another period of

¢ Years.- ' . A .

(i) Where 2 member is elected or nominatcd to the Syndicate to a  casual
» vacancy, the period of office held for not less than one ycar by any such member
| shall be. construed as a full period of three ycars for the purpose of this clause.

- Expianatfon. —For the purpose of this clause, t_he e-xbfessidh- “period” shall

* include the period of office held by any person prior to the date-of the. publication

of the Tamil Nadu Universities Laws (Second Amendment) Act. 1997, i j
. 'Nadu Gevernment Gazette,”. .. . .. ( C e ‘ _ )C’ 9 C i the Tamiy

R R EE i e

e o T S S

Bmil Nz
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- nation shall be takep into account and accordingly such person shall aot be eligible

24 (b), ClassL.”. ) ‘ o

CPARTVL - - T

Amendments to the madthidasan University 4ct, 1981, o

19. After section 6 of the Bharathidasan University Act, i98i herei PERARTANE

name}y:~ L ST . _ ‘- section’7,

Cf“]. D{squalz_‘ﬁgétibrf for eléctioixofnohainatian to- Senate, Standing Cor"nmittez - A e ’-1:
on Academic Affairs and - Syndicate in  certain cases.—(1) Notwithstanding - -~ - .~
anything contained in sectior *0 23 or 24, no person who has held office as 4 member : ,
for a total period of six years in any one or more of the following authorities of the -

University, namely :— e . ‘ S 27 AL -
(i) the Senate , o : : L B
(ii) the Standing Committee on Academic Affairs, and -
(i) the Syndicate, | - : 5

shall be eligible for election or.nomination to any of the said three authorities. por

Explanation 1—For the purpose of this sub-section, the expression * period *
shall include the period of office held by any person prior to the date of the publication -
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
Nadu Government Gazette, , ‘ D e

-, Explanation I1.—For the purpose of computing the total period of .six years
referred to in this sub-section, the period of three years during which a person held
office in one authority either by election or by nomination and the period of three -
years during which he held office in another authority either by election or by nomii-

for election or nomination to any one of‘the said three authorities:

v Provided that for the purpose of this sub-section, a person who has held
office for a period not less than one year in any one of the said three authorities in -
a casual vacancy shall be deemed to have held office for a period of three years in
that authority: : , v A o

Provided further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into -

account. ' X v
)} Nothiﬁg in sub-section (i) shall have application in respect of—

-

(f) ex-officio rembers referred to in section 20 (a), Class I, but not includ--
ing members of the Syndicate who are not otherwise niembers of the Senate referred
to initem {13); and ' L

(i) ex-officio members ,referfed* to in section 23 (2) (4), Class I and section

20. Tn section 20 of Tamil Nadu Act 2 of 1952, in clause (b), for the expression Amendment
« Save as otherwise provided, elected and nominated members of the Senate shall  of

hold office for a period of three years”, the follow;ng shall be substituted, mamely:-~ section ,20' ‘
\ *“(i) Save as otherwise provided, ¢lect¢6 and nominated members of the S,eilate
shall Bold office for a period of three years and such members shall be eligible for
election or nomination for not mere than another period of three years. ~  .°
(i}) Where a member iselected or pominated to the Senate to a casual vacaacy, ' ’ ' i '

the period of office held for not less than one year by any such ‘member shali be
construed as a full period of three years for the purpose of this clause. ; :



, TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Amendment
0!
section 23.

Amendmenf
of

section 24,
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\

o new

“fnsertion of

’ aectibf,’l.

2

- Bxplaratior.—For the purposc of this clause, the expression * period ™ shall
include the period held prior to the date of the publication of the  Tamil

Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government

Gazette.”. > ‘ .

21.-In section 23 of Tamil Nedu Act 2 of 1952, in sub-section (2), in clause (<),

for the

expression “.The members of the Standing Committee on Acedemic

N:du

Affairs, other than the ex-officio members, shall hold office for a period of three

v ,“rs ”"

tb:angbg

the following shall be substituted, namely:—

‘(i) The members of ths Standing Committee on Academic Affairs, other
¢ ex-officio meiabers, shzall hold office for a period of three yecars and such

members shall be eligible for election for not more than another period of three

‘years.

‘ (/i) Where 2 member 1is elected to the Standing Committee on Aczdemic
Alffairs to a casual vacancy, the period of office held for not less than one year by
any such member shall be construed =5 a full
this clause,.

:

22. In section 24 of Tamil Nadu Act 2 of 1982, in clause (¢), for the expression
“Save a2s otherwise provided, the members of the Syndicate other than the ex-
o flicio members shall hold office for a period of t
subsiitutcd, namely:—

‘(i) Save as ocherwise provided, th: members of the Syndicate, other than the
ex-o fficio members, shall hotd office for a period of three years and such memoers
eligible for election or nominztion for not more than anpther period of three

shall be
years .

(i) Wherc a meriber is elected or rominated to the Syndicate 10 a casual
vacancy, the period of office held for not less than one year by any such member

shall be counstruzd as a full period of three yeurs for the purpose of this clause.

: Explanation.—For the purpose of th's clause, the expression “period * shall
include the period held prior to the date of the publication of the Tamil Nadu
Universzt'es Laws (Second Amendment) Act,
Gazgette.”’. '

_ 23. After section 6 of the Tamil University
as Tamil Nada Act 9 of 1982),

who ha
of the

L

(i) the Syndicate,

PART VIIL
.' Amendments to thq Tainil University Act, 1982, .

period of three years for the purpose of

r Explamtion.——For the purpose of this claﬁsc, the expression “period” shall .
include the period held prior to the date of the publication of the Tamil Nadu
Universities Laws (Sz

y i scond Amendinent) Act, 1991, in the Tamil Nadu Govérnment -
azette, . R ‘ )

kree years ”, the following shall be

1991, in the Tamil Nadu Government

R wy Disqualification for élection, or nomination to Senate and - Sy icate in
 ‘certain cases.—(1) Notwithstanding anything contained ru section 18 or 21% person

s ‘held office as a mémber for a total period of six years in any one or bo.’

following authorities, namely :— ’
" ()the Semate, and . .o

S T IO B

«
i

eligible for electiouL or nomination to any of the said fwo amhoﬁties. .

-

o

. Act, 1982 (herefnaﬁcr referred t0 Tomil Na
the following section shall be inserted, namely :— Tamil Nadu

Act 9 of
1982.




_TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Tamil Nade ;
Act 9 of f-
1982.

41

Explanation L —For the purpose of this sub-ssction, the expres'sioﬂ “penod’

shall include the period of office held by any person prior to the date of the publi-
caticn of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, ipn}l'ﬂlile .

Tamil Nadu Government Gazette.

Explanation II.—For the purpose of computing the totz] period of 8ix years’
referred to in this sub-section, the period of three years during which a: person held
office in one authority either by election or by nomination and the period of three

years during which - he held office in another authority either by election or. by nomi-

nation shall be taken. into account and accordingly such person shall not be eligible - - “

for election or nomination to any ons of the said two authorities : . .

Provided that for the purpose of this sub-section, a porson who has held offics

for a period not less than one year in any one of the said t ¥0 authorities in a casual -

vacancy shall be deemed to have held office for a period of three years in that

authority : =~ :

s

Provided further that for the purpose of this sub-section, if a person was'

elected or nominzted to one authority and such person became a member of another -

~uthority by virtue of the membership in the first' mentioned authority, the period
for which he held office in the first mentioned authority alone shell be ‘taken into
account. : - ‘ N ST o

2 rNothihg ‘n’sub—secti&n (D ‘sh'all have ap_plicatio‘“x'i in respect of— - -

. (i) .ex-utfcio members referred 10 in scction 18 (a), Class I, but tot
including members of the Syndiczte who are not otherwise members of the Senite
referred to in item (9); and

_ (ii) ex-officio members referred to in section 21 (b), Class 1.”.

24. Tn section 18 of Tamil Nadu Act 9 of 1982, in clause (c); for the expression Amendment

“Save as otherwise provided, elecied or nominated members of_' the Senate shall
hold office for a period of three years”, the following shall be substituted, namely:—

“(i) Szve « 8 otherwise provided, elected Znd nominated members of the Senate
shall hold office for a period of three years and such n;embers shzll be eli gxble for
electicn or nomination for not more than znother period of three years, :

(if) Wherea ricmber i8 elected or nominatedto the Senate to a casual vacancy,
the period of office held for not less than one year by any such member shall be
construed 2s a full period of three years for the purpose of th_xs cleusc.

Explanation.—For_the purpose of this clause, the expression *‘period” shall
include the period of office held by any person prior to the date of the.pubhcat:ox}
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, inthe Tamil

Nadu Government Gazette.”. -

section 18,

25. Insection21 of Tamil Nadu Act 9 of 1982, in clause (¢), for the expression Amendment

“ s otherwise provided, elected or nominated members of Syndicate shall
hgiddvzf?‘ioe for a period of three years”, the following shall be substituted, namel 2

“(i) Save as otherwise provided, elected and nominated ‘members of the
Syndicate shall hold office for a period of three years and such members shall - ‘be
eligible for election or nomination for not more than another period of thrge years.

(ii) Where a member is elected or nominated to the Syndicate to &' casual
vacancy, the period of office held for not less than one year,by any such
member shall be construed as a full period of three years for the purpose of : this
clause. o o o
Explanation.—For the purpose of this clause, the expression * period » shall
include]?t’xe period of office held by any person prior to the date of the publication -
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991 in the Tamil
Nadu Government Gazette.”. o . o .

of .
section 21,
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“7. Disqualification for nomination to Academic Committee and Executive

- Council . in certain cases.—(1) Notwithstanding anything contained in section 20

or 23, no person who has held office as a member for a total pericd of six years in
any one or both of ;@1@ following authorities, namely :— .

(i) the Acadomic Comubittoe, and
T (i) the Executive Council, .
‘éhall bo eligible for nomination to any of the said two authorities.

) : .
: 1

- wwy o, . Explanation 1.—For the purpose of this sub-section, the expressicn

~ **period.”” shall include the period of office held by any person prior to the dato of

. _the publication of the Tamil Nadu Universities Laws (Second” Amendment) Aci,
~ 1991, 0 th: Tamil Nadu Government Gazette. - A o

;Explana,ti(m‘ IP.—For the pm;poée, of computing the total period of six years

office in one authority and the period of three years during which such person held
offico 1n another authority shall be taken into account and accordingly such person

L “ shall' . mot be eligible for nomination to any one of the said two authorities :

Provided that for the purpose of this sub-séction, a person who has held office

" for a period not less than one year in any one of the said two authorities in a casual

vacancy shall be deemed to have heid,pﬂiog fora period of three years in that

. 7,

-" Provided further that for the purpose of this sub-section, if a person was

"'nontinated to one ‘authority | and * such person became a member of another
~ authosity by virtue of the membership in-the first mentioned authority, the period for
* "/ which such person held office in the first mentioned authority alone shall be taken into

account, D . o T _
2 Nothi_ng in sub-section (1) shall have application in respect of—

@) ex-officio members reforred to in section 20 (), Class I, but nor

in~luding members of the-Executive Council who are not otherwise members of the

Academic Committee referred to in item (7) thereof; and : -

(ii) ex-of ficio members referred to in secticn 23 (b), Class L.

. 27. Tn secticn 20 of the 1984 Act, in clause (¢), for the"expressidn * Savc as other-
wise provided, nominated members of the Academic Committee shall hold office
for a period of three years ”, the following shall be substituted, namely :— '

’“.(i)’Savc as otherwise provided, noxpinatgd members  of the Academic
Committec shall hold offic~ for a period of three years and such members shall b
eligible for nomination for not mor. than another period of thr.¢ years.

- (i)’'Where a_m~mber is nominated to ‘the Academic Committee to a casual
~vacancy, the period of office held for not less than one year by any suct member
shall be const. ued as a full period of three years for the purpose of this clause.

__ Explanation.—For the purpose of f_his clause; the expression *“period ™
dhiall include the period of office held by any person prior to t'l)i?daié of the publi-.

cation of the Tami! Nadu Univercities Laws (Second Amendment) Act, 1991, in' the

e _Tami! Nadv: Government Gazette.. .
Vadt Guvermment /

I

:re'ferr_ed to in this sub-section, the period of three years during which a person heid -
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amil Nadu
- Act 23 of
1985,

-

. section 25 (b), Class ; and = - . I

28. In sectign 23 of the-1984 Act, in clause (¢), for the expression “Save as
otherwise provided, nominated members of the Executive Council shall hold office
for a period of three years ”, the following shall be substituted, namely :—

“(i) Save as otherwise provided, nominated members of the E.ecutive Cou_ﬁcil

- shall hold office for a- period of three years and such members shall be eligible for

nominaticn for not more than another pericd of three years,

(ii) Where a member is nominated to the  Executive Council to a casual
vacancy, the period of office held for not less than one year by any such member

- shall be construed as a full period of three years for the purpcse of this clause.

Explanation .—For the pufpose of this clausé, the expressioh “ period ”* shall

_ include the period of office held by any person prior to the date of the publication
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil

Nadu Goverrment Gazette,”, )

’ PART X.
. Amendmems' to the Alagapjm University Act, 1985.

- 29. After section 7 of the Alagappa Ijniversity Act, 1985°( hereinafiéf referred
to as the 1985 Act), the following secticn shall be inserted, namely i— - -

\ . . . o - - . N . Pt
o }ff 8. Disqualification for election or gomination to Senate, Standing Committee
on Academic Affairsand Syndicate in certain cases. —(1) Notwithstanding anything
contained in section 21, 24 or 25 , no person who has held office as a member for
a total period of six years in any one or more of the following authorities - - of -the

- University; namely :— :

(i) the Senate, _ | | ,_
(i) the Standing Committee on Academic Aflairs, and T
-~ - (ii1) the Syndicate, IR o . l

shall be eligible for election or nomination to any of the said three authoritie%,

-Explanation I .—For the purpose - of this sub-section, thé expression

“ pericd ” shall include the period of office held by any person prior to the date
of the publication of the Tamil Nadu Universities Laws (Second Amendment) -Act,
1991, .in the Tamil Nadu Governm_ent Gazette. N - »

Explanation II. —For the purpose of computing the total period = of six
vears referred to in this sub-section, the period of three years during which a person
held office in one authority either by election or by nomination and the pericd of
three years during which he held office in another authority either by election or
by nomination - shall be taken into account and accordingly such person shall not
be eligible for election or nominaticn to any one of the. said three authorities :.

_ Provided tﬁat for tre purpose of this sub—sectidn, a person who has held
office tor a pericd not less than one year in ary one of the said three authorities in
a casual vacancy shall be deemed to have held office for a period of three years in

“that authority :-

Provided -further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office 1n the first mentioned authonty alone shall be taken into

account. , _ ’
(2) Nothing in sub-section (1) shall have application in respect of—

(i) ex-officio members referred to in section 21(a), Class I, but not

including members of the Syndicate who are not otherwise members of the Senate
referred to in-item- (10)5 ... . . . e :

(ii) ex-officio members referred to in secticn 24 (2) (a), Class T and

Amendment -
of -
se_ction 23:

Insertion of °
new
.section 8.

- (iii) the Life Merx‘)bér"f'efcrred to in section 25 (b), Class L” ] L e
e ) L ﬂ»@ G T

R
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section 21.
construed as a full period of three years for the purpose of this c)ause.

* * shall be substituted, namely:— =

" “members shall bc eligible for nomination for not more. than another period of

B y such member shall bo construed as a full period of three years for the pu-rrse
- of this, clause. ) o STt B _

~’ . ;.‘ . . i ‘ : .
- Uinclade 4 od of office held by any person prior to the date of the publication
fvf:,tm.frtgr'}xﬁfnbradu Universities Laws (Socond Amendment) Act, 1951, in the Tamil

" wise- ovided, the members of the Syndicate other than the lifo member and the
- ex-officlo members, shall hold office for a period of threo years”, the following shall be

~ »years and such ‘members shall be eligible for election or nomination for not more than

Lo .Explanhnon.—For the purpose of this clanse, the expression “ perio&” shall
- finclude the period of office held by any person ‘prior to the date of the publication of

' Government Gazette,”, " -

e 30. In section 21 of the 1985 Act, in clause (c), for the expression * Save as
" therwise provided, elected and nominated ‘members of the Senate shall hold office
. for a -period of three years”, the following shall be substituted, namely :—

- w ® ‘Savc as otherwise provided, elocted and nominated memboers of the
" Senate shall hcld cffice for a period of three years and such members shall be eligible
for election or nomination for not more than another pericd of three years,

-7 (ji) Where a member is elected or nominated to the Senate to a casual vacancy,
'she period of office held for not Iess than one year by any such member shall be

. Explanation. —For the purpose of this clause, the expression “ period "’ shall
.include the pericd of office held by any person prior to the date of the publication of
‘the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
-Nadu Government Gazette.”. ' :

31, In section 24 of the 1985 Act, in sub-section (2), in clause (d), for the expres-
sion * The members of the Standing Committee on Academic Affairs, other than
the ex-officio members, shall hold office for a period of three years ", the following

. #(@) Th members of the Sta‘ndih‘g"'COmmittee on Academic Affairs, other
. than the ex-officio members, shall hold office for a period of three years and such

" (ii) Where a member is nominated to the Ste nding Committeo on” -Academic
- Affairs to a casual vacancy, the period of office held tor not less than one year by

""" Explanation. —For the purpose of this clause, the expression “period” shall

&
it

s, Government Gazette.”.

32/ In soction 25 of the 1985 Act, in clause (¢), for the expression “Save as other:

s'u'b:s;tj_tuted,»namcly e

e ) ASav"e”_vas., otherwise provided, the mombors of the Syndicate, ther thaa
the life member and the ex-officio members, shall hold office for a period of three

" another period of three years.

(ii)Wherea member i8 elected or nominated to the Syndicate to a casual
vacancy, the period of office held for not less than one year by any such member shall be
construed as a full period of three years for the purpose of this clause. '

~the Tamil Nadu Universities Laws (Sq?onq Amex'}dment) Act, 1991, in the Tamil Nady -

. PARTXL .o T
Amendments to the Manonmaniam Sundaranar University Act, 1990,

T

N 33. After section 6 of tho Manonmaniam Sundaranar University Act,1990 erein Tamil NatofE.
- _after referred tq as the 1990 Act), the following section shall be ingrted,’ nameg;:.m ?9%0 31 ot




'Iamll :c': :4
Act 31 of

1990.

. expression “The members of the Standinrg Committee on .\cademic
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Ly ——

onAcadanic Alais wnd Syelse m comndton o Sevate, Standing Commite
o total period of s years i nioo10 POrson who has held offco as o membor. for
Universiy, sty 13725 i Xo?é or more?f tllle_“foil_owmg authorities = pf :the
@) the Senate, ,.
(@) the Standing Committee on. Academic Affairs, and
(iii) the Syndicate ,

shall be eligible for election or nomination to any of the said three.authbritieQ; ‘b

. Explanation I.—For the purpose of this sub-section, the expression “ period *
shall include the period of office held by any person prior to the datg of the pulﬁ?:ation

of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil

Nadu Government Gazette.

Explanation I1.—For the purpose of cémputing the total period of 'si:; ‘years
referred to in this sub-secticn, the period of three years during which a person heid

office in one authority either by election or by nomination and the period of three years

during which he held office in another authority either by election or by nomination
shall be taken into account and accordingly, such person shall not be - eligible for

- election or nomination to any one of the said three authorities: =~ -

Provided that for the purpose of this sub-section, a person who has held
office for a period not less than one year in any one of the said three authorities in

a casual vacancy shall be deemed to have held office for a period of three years in - |

A f
by e :
5

that authority
or the :urb'of this sub-section , if a person was elécted

Provided further that

or norhinated to one authotity and such person became a.member of another authority
by virtue of the membership- in the first mentioned authority, the period for which - )

he held office in the first mentioned authority alons shall bo taken into account. . -
(2) Nothing in sub-section (1) shall have application in respect of—

_ (i) ex-officio members roferred to in.section 19 (a), Class I, but not incld-
ding members of the Syndicate who are not otherwise members ofthe Sen: te reterred -

to in item (13); and - .

(i) ex-officio mombers reforred to in section 22 (2) (a), Ciass 'and séction

25 (b), Class 1.

34, In section 19 of the 1950 Act, in clause (5), for the expression * Save 4% other. . o e
P n .

wise provided, elected and nominated member of the Senate shall hold office for a period
of three years”, the following shall be substituted, namely ;:— -~ * "~ ™

““(i) Save as-otherwise provided, elected and nominated members of the . Senate* . .

Aﬁmdmﬁhu )

shall hold office for.a period of three years ahd such members shall be eligible for - N

election or nomination for not more than another period of three years,

(ii) Where 2 member is elected or nominated to the Senate to a casual vacancy, .
the period of office held for not less than one year by any such member shall bo

copstrued as a full period of three years for the purpose of this clause. :
Explanation.—For the purpose of this clause, the expression * period” shall

include the period of office held by any person prior to the date of the publication of

- the Tamil Nadu Universities Laws (Second Ameudment) Act, 1991. in. the Famil

Nadu Government Gazette.”.

35. In section 22 of the 1990 Act, in sub-section (2),in-clauskg:), for the

airs, other
than the ex-officic members, shall hold office for a period of three years”, the follow-
ing shallbe substituted, namely :—

«(i) The memb ers of the Standing Comittee on Academic Affairs, other than

Amendment
section 22.

the ex-offlclo members, shallhold officefora period of three years and such members -

shall be eligible for election for not morethan another period cf ihree y'eau,
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Term of office
- of certain

members of
authorities -

of Univer-

(50 Whero 2 mmeomsioct 15 vto0 10 U Stasding Compties 00 Acsdemic Affairs
toag;ualumuy. the period of office held for not lessthan ong year by any sudk

- miember shall be construed as a full period’ of thrce years for the purpose of this
Cdlenses e P AT
' Bxplanation— For tho purpose of this clause, the expressiop - “pericd” shall

include the period of offico held by any person prior to the date of the publication.
of the Tamil Nadv Universities Laws (Second Amendment) Act, 1991, jo the Tamil

. Nadu Government Gazette.”, ,

*™36. Insection 23 of the 1990 Act, in clause (e), forthe expression “Save as other-

* wise provided, the members of the Syndicate, otherthanthe ex-officio’ members,
- shallhold office for a period of three years”, the follgwing shall be substicuted,

“(i) Save as otherwise provided, the members of the Syndicate, other than'

. the ex-~officlo members, shall hold office for a period of three yearsand such members -
- ghallbe eligible for clection or nomination for not more than -an,Qt he; period of three

yaars. X

—m—-

- (ii) Where a member is eleeted cr nominated to the Syndicate to a causal

' vacancy, the period ot office held for not less than one year by any such member

shall be construed as a full period of three years for the purpose of this clause.

- Bxplanation—For the purpose éf this clause, the expression “pericd” shall

. include the period of office held by any person prior to the date of the publication
"of the Tamil Nadu Universities Laws (Secord Amendment) Act, 1991, in the Tami)

Nadu Government Gazette,”.

PART XII.
Specigl Provision.

-37. thwithstandin’g apything contained in the 1923 Act, the 1929 Act, the 1965

Act, tha 1978 Act, Tanil Naduv Act ] of 1982, Tamil Nadu Act 2 of 1982,

Tamil Nadu Act 9 of 1982, the 1984 Act’ or the 1985 Act, as amended by this Act,

* or in-any other law for the time being in force or in any judgment, deoree or order

of .a _court, the term of office of every member (whether . elected
or nominated) of the Senate, the’ Syndicate, the Academic Ccuncil, the
Standing Committee on Academic Affairs, the Academic Ccmmittee or the
Exccutive Council,-as the gase may be, of the Madras University, the Annamalai

. University, the Madvrai-Kamaraj University, the Anna Ubiversity, the Bharathiar
- University, the Barathidasan University, the Temil University, the Mother Teresa
- Women’s University or the Alagavpa University, as the ¢ase may be, who has held

office as 2 member in any one or more of the aforesaid authorities of the University
oongerned for a total period of six years and holding office as such member
immediately before the date of the publication of this Act in the Tamil Nedu Govern-

"' ment .Gazette, shallexpire on thedate of the publication of this Act in the Tamil Nady

Government Gazette, and every such member shall vacate his office on and from

the date of such publication, - .

iy

SO (By order of the Governor)

Sc«_:retarv to Gouemment, Low Department.
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the President on the 5th January 1993 and ig hereby published for
general information :—

ACT No. 1 OF 1993.

An Act further to amend the Madras University Act, 1923 and the
Annamalai University Act, 1928.

BE 1: cnacted by the T.egiglative Assembly of the State of Tamil Nadu in the
Foriy-third Yea. of thc Penublic of India as follows :—

1. {1) This Act may be called the Madras University and the Annamalai = short title and
Universfty (Amentiment) Act, 1992 , commencement.

. (2) Itshill come into force at onee.

mil Nada Act 2. In section 11 ot the Madras Umvers1tv Act, 1923, to sub-section (1), Amendment of
¥t ot 1923, the following proviso shall be added, namely :— . T“',lﬁl gagz;\ﬂ

“ Provided that if the Chancellor docs not approve any of the persons

in the panel so iecommended by the conimit*ee, he may take steps to consti- =

tute another commlttee in accordance with sub-section (2), to give a fresh

Mnel of three different names and shall a.ppomv one. of the persons named in
she fresh panel as the Vlce-Gha.ncellor

Tamil Nadn Act 2 In; wction 12 of the Annamalm University Aect, 1998{ to sub-section (1), Amendment of
i i 1929, .he fallowmg prov1so shall be added,, namely :— Tamil Nadu Act

© X of 1928,

“ Prowded that if the cellor does not approve any of the persons
in the panel so recommended ly} the Founder, he may call for a fresh panel
o+ three different names from the Founder and shall appoint one of the persons
ramed in the fresh panel as the Viee-Chancellor. ™.

(By order of the Governor.)

‘ M. MUNIRAMAN,
Secretary to Government in-charge, Law Department.

{A Group) IV-2 EX. ) — 11 1

- D PUBLISHED BY THE DIRECTOR OF STAT.ONERY AND PRINTING, MADRAS.
PR‘NTED AND l“‘BON BEHALF OF THE GOVERNMENT 'CF TAMIL NADUY
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Part 1V *-Sectfon 2
Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legmlcmvo Assembly received the
assent of the President on the 30th March 1993 and is ‘hevcby pub‘hshed for |

gcnera,l information :—

- ‘ ACT No. 9 OF 1993,

{

An Act furiher to amend the Madras University y Act, 1923 and the
w \ Afnnamahu Umver.stty Act, 1928. )

BE it, enacted, by the Leglslat“ve Asr‘embly of the Statc of Tamil Nadu
in the Forty-thlrfd Year of the Repubhc of India as follows :—

E e PART L.
k4 I | | PRELmrNARY

1. This Act may be called the Mﬁdras University and Annamalai Univer- short tite.
si‘ty (Séemid Amendment)\ Act, 1992;

. Amendmernt of

Tamil Nadu Act .
section 14.

VII of 1923.

Bena‘te who i elected or nominated
'cu]ar glector&te or body, or the holder
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mer dment Of - 3. In section 18 of the 1923 Act, in the proviso to clause (b), for ‘the = ;
section 18. . words l’nowdcd also that where an elected or nominated niember “of the =
‘ Syndicate ”, the following shall be substituted, namely :—

“ Provided that a member of the Syndicate who is-elected or nominated
in his (dpmlt\ a3, a member of a particular electorate or bedy, or the holder
of a particular appointment, shall cease to be a member of the Syndicate
{rom the date on which he ccases to be, a member of that clectorate or body,
or the holder of that appointinent, as the case may be:

Provxde(l further that where an elected or nominated mombepr of Lhe

Svndicate ” . : |

y : ) C 3 : ~ . O e N (4 {
.mendment of 4. In seetipn 23 of the 1923 Acty in the proviso to ¢luuse «h), foe the
section 23. words * Provided also that where an elected o1 nominates wember of  the

Academie -Couneil . the following shall he substituted. nangely :—

“ Provided that a nmember of the Acadcads C‘cuncdl cvho s elected or
nominated in his capaeity as, a member of a particular eiectorate or hody,
or the holder of a particular appointment, shall cease to be a member of the , L
Academic Couneil from th date on which he ceases to be, a member of that g
clecorate or hoply, or the holder of that appointment, as the case mway he s

Provided further that where an’ elected or nondnated member oy (he
Academie Council ” '

PART IIL.

AMENDMENT TO THE ANNAMALAL UNIVERSITY ACT, 1998,

\mendment | { 5. In section 33 of the Annamalai Undversity Act, 1928, Jor sub-section  Tamil Nada
section 33. (4) (ineluding the proviso thercto), the following sub-scction shall be substi- 1 of 1924,

tuted, namely :—

“ (4) A member of the Senate, the Academir (‘ouncil or the Syndicate
who is elected or nominated in his capaecity as. a member of a particular
clectortate or body, or the holder of a particular appointment, shall cease to
be a wmember of the Senate. the Academic Council or the Syndicate, from
the date on vhich he ceases to be, a member of that electorate or body, or the = .
holder of that fmn()mtmcnt as the case may be.”. : "

PART IV.

g&%‘t’s"al of G. For the removal of doubts, it is hereby declared that notwithstanding
: anything conta... ! in any law for the time being in force or in anyv judgment,
deerces - order of any court, every person, who had been electdd or nomi-

nated to the Senate, the Syndicate or' the Academie Council, of the. Madras
University or of the Annamalai Univers¥y in his capaeity. as, a member of a
particular clectorate or bhody, or the holder of a particular appointment, and

who had ceased to he, a member. of ‘that - électorate or body, or the holder of

that appointment, but holding office as a member in any of the aforesaid
authorities of the University concerned’ immediately <before the date of

the publication of . this 'Act in the ZTamil Nadu Government Gazette, shall

cease to be a member of that a.uthonfy in the University concerned on the

date of ’rhe publication of this Act in the Tamil Nadu Gover'nment Gaze:t‘te.

ER T S

(By order of the Governor.)
>

Rr s

&
3

' M. MUNIRAMAN
gt Secretary to Gowmzfment' Law. Department.

PRINTED AND PUBLISK mma"op Dmacmnopsrm‘mmv mmgmbnu. o

ON BEH OF TAM!L



138 TAMIL NADU GOVERNMEN] GAZETTE{EXTRAORDINARY ‘

il

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 9th December 1998 and is hereby published for general

information :—
ACT No, 41 OF 1998.

An Act further to amend the Tamil Nady Universities Laws.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
eighth Year of the Republic of India as follows :—

PART L
PRELIMINARY.

Short title § 1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment)
and commen- f Act, 1997, 1
cement. 4 !

(2) Itishall come into%force”atjonce.

PART;II,

AMENDMENTS TC THE CHENNAI?UNIVERSITY; ACT,}1923.

- L W

Amendment of | 2. In section 5-A of the Chenaai University Act, 1923 (hereinafter referred to Tamil Nads
section 5-A. as the 1923 Act), for the marginal heading and sub-section®(1), the following shall Act VII of !
be substituted, namely:-— 1923, b

“Restriction for eclection ~or pnomination%gtoSnSenate, Syndicate and
Academic Ccuncil in certain cases.—(1) Notwithstanding anything contained in
sections 14, 18 or 23, any person who has completed two terms of three years each,
continuously in any one or two of the gfollowing authorities % of the University,
namely :— : :

oo iy v

(Ythe" Senate,
(ii) "the Syndic ite,"and?,
(iii) the Academic Council,

shall be eligible, after a period of three years has elapsed from the date of his ceasing 1 
to be such member, for elcction or nomination to any of the abovementioned |authe- :
rities : ‘ 4

Provided that for the purposejof thisisub-section, if a person was elected
orjnominated to one authority and such person became a member of amothe, ‘
; autherity by virtue of the membership in the first mentioned authority, the period 3
‘I for whicgl he held office in the first‘'mentioned jauthority alone shall be taken into
account.”.. . '
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- - 3. In section 14 of the 1923 Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely — section 14.

“(b) Save as otherwise provided, elected and nominated members of
the Senate shall hold office for a period of three years and such members shall be
eligible for re-election or re-nomination :

"4. In section 18 of the 1923 Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely :— v section 18.

“(b) Save as otherwise provided, elected and nominated members of S
~ the Syndxcate shall hold office for a period of three years and such members shall
be éligible for re-election or re-nomination:’

5. In section 23 of the 1923“Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely :— section 23.

“(b) Save as otherwise provided, elected and nominated members of
the Academic Council shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :".

PART IIL
AMENDMENTS TO THE ANNAMALAI UNIVERSITY ACT, 1928.

6. In section 33 of the Annamalai University Act, 1928 (hereinafter referred Amendment . .
to as the 1929 Act), for sub-section (1) including the proviso and the Explanation  of section 33.
thereunder, the following sub-section shall be substituted, namely :—

“(1) Save as otherwise provided, the authorities and other bodies connected
with the University shall be reconstituted every three years and a member of every
such authority or body, shall, except in the case of ex-officio members,— .

(@) be eligible for re-election or re-nomination to the Senate, Academic
Councll or Syndicate; and ,

2 (b) in the case of any other authorlty or body hold office upto the date
of 1ts next reconstitution.”

‘ 7. For section 33-A of the 1929 Act, the following section shall be substituted, Substitution’
namely :— of section
e 33-A.
«“33-A, Restriction for election or nomination to Senate, Academic
C:ounczl and Sytdizate in certgin cases.—(1) Notwithstanding anything contained
in sections 15, 17, 21 or 33, any person who has completed two terms of three years
each, contmuously in any one or two of the following authorities of the University,

n'amely tom
(i) the Senate,
(ii) the Academic Council, and
(iii) the Syndicate,

shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for election or nomination to any of the abovementioned
authorities :

Provided that for the purpose of this sub-section, if a person was elected
or nominated to one authority and such person became a member of another
- authority by virtue of the membership in the first mentioned authority, the period
tor which he held office in the first mentioned authority alone shall be taken into

account
(2) Nothing in sub-section (1) shall have application in respect ot—

‘i) ex-officio members referred to in section 15, Class I, but not including
members of the Syndicate who are not otherwise members of the Senate referred
40 in item (11); ;

=, - o B

k.
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(ii) ¢x-officio members referred to in section 17, Class 1, but not including
members oi.thg: Syndicate who are not otherwise members of the Academic Council
referred to in item (5); and

(iii) ex-officio members referrad to in section 21, Cluss £.7,
PART 1IV.
AMENDMENTS TO THE MADURAI-KAMARAJ UNIV_URSITY ACT. 1965,

Amendment of - 8. In section 15 of tie Madurai-Kamaraj University Act, 1965 (hercinafter Tamil Nadu
section 15.  rererred to as the 1965 Act), for clause (b) excluding the provisos, the following Act 33 of 1965,
shall be substituted, namely ‘—

“(&) Save as otherwise provided, elected and nominated members of the
Senate shall hold office for a perioc ot three years and such members shall be cligible
for re-election or re-nom nation .

Amendment of 9. In section 19 of the 1965 Act, for clause (#) excluding the provisos, the
section 19 following shall be substituted, namely :—

_ “(b) Save as otherwise provided, elected and nominated members of the
Syndicate shall hold office for a period of three years and such members shall be
| eligible for re-election or re-nomination: ™. ' ‘ :

Amendment of 10. In section 24 of the 1965 Act, for clause (b) excluding the provisos, the
section 24. following shall be substituted, namely -—

“b) Save as otherwise provided, elected and nominated members of the
Academic Council shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :”’.

Amendment of 11. In section 24-A of the 1965 Act, for the marginal heading and sub-section f
section 24-A- (1), the following shall be substituted, namely :— : '

“Restriction for election or nomination 1o Senate, Syndicate and Accdemic
Counctl in certain cases.—(1) Notwithstanding anything contained in sections 3
15, 19 or 24, any person who has completed two terms of three years each, continu- o
ously in any one or two ot the following authorities of the University, namely :— .

(i) «i.> Senate,

(i) the Syndicate, and F

(iii) the Academic Council,

shall be eligible, after a period ol three years has clapsed from tLe date of his ceasing
to be such member, for election or ~omination to any of the abovementioned
authorities :

Provided that for the purpose of this sub-section, if a person was elected ]
or nominated to one authority and such persoa became a member of another b
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into
account.”.

PART V.
AMENDMENTS TO THE ANNA UNIVERSITY ACT, 1978,

Amendment of 12. In section 17 of the Anna University Act, 1978 (hereinafter referred t mi - ‘
section 17. as the 1978 Act), in sub-section (4),— ’ ) © Xig})No?d'

(1) for the expression beginning with the words “The term of office ot the ,
members” and ending with the words *another term of three vears”, the following 3 b
shall be substitutes, namely :-- ‘ 4

8
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famil Nadu
1 of 1982.

.. ““The term of office of the members of the Syndicate, other than the ex-
bfficio members, shall be three years and such mémbeérs shall be eligible for re-
election or re-nomination; -

" (2) tHe secorid proviso including the Explanation thereunder, shall be
dtnitted.” _

, }3 In section 17-A of the 1978 Act, for the marginal heading and sub-section
fﬁj the follswing shall be substituted, namely:— .

. “Restriction_for election or nomination to Syndicate and Academic Council
A’ certain’ cases.——(1) Notwithstanding anything contained in section 17 or section 18
of Statute 9 of Schedule II, ariy person who has completed two terms of three
years each, continuously in any one or both of the following authorities of the

University, namely:—

(i) the Syndicate, and
_(ii) the Academic Council,

shall be eligibie, atter a period of three years has elapsed from the datz of his ceasing
to be such member, for election or nomination to any of the above mentioned autho-
rities :

Provided that for the purpose of this sub-section if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentioned authority, the period for which
he held office in the first mentioned authority alone shall be taken into account.”.

Amenttient of
sectioh'17-A%

14, In Schedule II to the 1978 Act, in Statute 9, for clause(3), the following Ameadment of

clause shall be substituted, namely:—

. “(3) The ternr of office of the members, other than ex-officio members, shall
be three years and 'such members shall be eligible for re-nomination.”.

PART VI.
AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981.

15. In section 7 of the Bharathiar University Act, 1981 (hureinafter referred to
as Tamil Nadu Act 1 of 1982), for the marginal heading and sub-section (1), the

following shall be substituted, namely:—

““Restriction for election or nomination to Senate, Standing Committee on
Academic Affairs and Syndicate in certain cases.—(1) Notwithstanding anything
gontained in sections 20, 23 or 24, any person who has completed two terms of three
years each, continuously in any one or two of the following authorities of the Univer-
sity, namely i—

(i) the Senate,

(ii) the Standing Committee on Academic Affairs, anc

(iii) the Syndicate,
shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for election or nomination to any of the above mentionéd autho-
rities @ .

Provided that for the purpose of this sub-section, if a person was elected or

nominated to one authority and such person became a member of another authority

by virtue of the membership in the first mentioned authority, the period for which he
held office in the first mentioned authority alone shall be taken into account.”..

Schedule II.

Amendment of
section 7, .
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Amendment of 16. In section 20 of Tamil Nadu Act 1 of 1982, for clause (b) excluding
section 20.  the provisos, the following shall be substituted, nimely :—

“(b) Save as otherwise provided, electel and nominated ::2mbers of the
Senate shall hold office for a period of threc years and such members shall be
eligible for re-election or re-nomination:”.

Amendment of 17. In section 23 of Tamil Nadu Act 1of 1982, in sub-section.(2), for clause
section 23. (c) excluding the provisos, the following shall be substituted, namely:—

*(c) The Members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold office for a period of three years and such
members shall be eligible for re—election ;.

Amendment of 18. In section 24 of Tamil Nadu Act 1of 1982, for clause (¢) excluding
section 24. the provisos, the following shall be substituted, naniely:—-

“(c) Save as otherwise provided, the members of the Syndicate, other than
the ex-officto members, shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination;”.

PART VIL
AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981, ;
Amendment of 19. In section 7 of the Bharathidasan University Act, 1981 (hereinafter referred Tamil Nadg A |
section 7, to as Tamil Nadu Act 2 of 1982), for the marginal heading and sub-section (1), 2 of 1982.

the following shall be substituted, namely:—

““Restriction for election or nomination toSenate, Starding Committee on
Academic Affairs and Syndicate in certain cases.—(1) Notwithstanding anything
contained '1in section 20, 23 or 24, any person who has completed two terms of

three years each, continuously in any one or two of the following authorities of the
University, namely :—

(i) the Senate,
(ii) the Standing Commi;ﬁee oi_l Ag:ademic Affairs, and
(iii) the Syndicate, o

shall be eligible, after a period of threé years has elapsed from the date of his ceasing

to be such member, for election or nomination to any of the above mentioned
authorities :

_Provided that for the purpose of this sub-section, if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentjoned authority, the period for which
he held office in the first mentioned authority alone shall be taken into-account.”,

Amendment of 20. In section 20 of Tamu Nadu Act 2 of 1982, for clause (b) excluding the
section 20. provisos, the following shall be substituted, namely:—

“(b) Save as otherwise provided, elected and nominated members of the

Senate shal} hold office for a period of three years and such members shall be eligible
for re-clection or re-nomination;”, §

Am_endment of 21. In section 23 of Tamil Nadu Act 2 2€7982 in sub-section (¢), tor clause
.section 23. ¢e) excluding the provisos, the following shall be substituied, namely :—

¢(c) The members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold officc for a period of three years and
such members shall be eligible for re-election; .

Amendment of 22. In section 24 of Tamil Nadu Act 2 of 1982, for clause (¢) excluding the
section 24. provisos, the following shall be substituted, ramely:—




' TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

~————

148

!

A m—

e “(e)_Save as otherwise provided, the members of the Syndicate, other than
the ex-officio members, shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :”.

PART VIIL

: AMENDMENTS TO THE MOTHER TERESA WOMEN’S
UNIVERSITY ACT, 1984,

Nadu
14 {of 1984, ipafter referred to as the 1984 Act), for the marginal heading and sub-section (1), the
: following shall be substituted, namely:—
.. %Restriction for pomination to Academic Committee and Executive Council
in certain cases.—:(1) Notwithstanding anything contained in sections 20 or 23, any
person who has completed two terms of three years each, continuously in any one or
both of the following authorities of the University, namely :—

‘(i) the Academic Committee, and
(ii) the Executive Council,

aiﬂénl.be eligible, after'a period of three years has elapsed from the date of his ceasing
to be such member, for nomination to any of the above mentioned authorities:

- Provided that for the purpose of this sub-section, if -a person was nominated to
one authority and such person became a member of another authority by virtue of the
membership in the first mentioned authority, the period for which such person held
office in the first mentioned authority alone shall be taken into account.”.

zt, 24, Insection 20 of the 1984 Act, for clause (¢) excluding the provisos, the
following shall be substituted, namely:— ' i '

“(c) Save as otherwise provided, nominated members of the Academic
Committee shall hold office for a period of three years and such members shall be
eligible for re-nomination:”.

25. In section 23 of the 1984 Act, for clause (¢) excluding the provisos, the
following shall be substituted, namely:—

“(e) Save as otherwise provided, nominated members of the Executive
Council shall hold office for a period of three years and such members shall be
‘sligible for re:nominations”.

A . PART IX.
AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985.
26 Iﬁwsect‘ion 8 of the Alagappa University Act, 1985 (hereinafter referred

11985, ;o%;s: the 1985 Act), for the marginal heading and sub-section (1), the following shall
11be substituted, namely:—

““Restriction for election to Senate Standing Committee op Academic Affairs
and. Syndicate in certain cases-(1) Notwithstanding anything contained in section 21,
< 24 of 25, any person who has completed two terms of three years each, continuously
in any one or two of the following authorities of the University, namely :—

-

(i) the Senate,
B30 eid S . .
paitoone (i) the Standing Committee on Academic Affairs, and

(iii) the Syndicate,

- 23, In section 7 of the Mother Teresa Women’s University Act, 1984 (here- Amendment of

section 7.

Amendment of
section 20,

Amendment of
on 23,

Amendment of
section 8.




. Amendment of - 28. In section 24 of the 1985 Act, in sub-section (2), for clause (d), the following
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shall be eligible, after a period of three years has elapsed from the date of his ceasing
to Be such member, for election or nomination to any of the above mentioned
authorities :

Provided that for the purpose of this sub-section, if a perscn was elected
or nominated to one authority and such person became a member of another
authority by vVirtue of the membership in the first mentioned authority, the
period for which he held office in the first mentioned authority alone shall be
taken into account.”.

Amendment of 27. In section 21 of the 1985 Act, for clause (c) excluding the provisos,
section 21. the following shall be substituted, namely:—

“(c) Save as otherwise provided, elected ind nominated members of the Senate
shiall hold office for a period of three years and such members shall be cligible for
re-election or re-nomination;”.

section 24. ~  clause shall be substiti.ted, namely :—

‘“(d) The members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold office for a period of three years and suth
fiemBers shall be eligible for re-nomination:”..

Amendment of . 29. In section 25 of the 1985 Act, for clause (¢) excluding the provisos,
section 25, the following shall be substituted, namely :—

*(e) Save as otherwise provided, the members of the Syndicate, other taan the
, lite member and the ex-officio members shall hold office for a period of three years
; and such members shall be eligible for re-election or re-nomination.”.

PART X.
AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY
ACT, 1990.
Amendment 30. In section 6-A of the Manonmaniam Sundaranar University Act, 1560 Tamil N A
of section § (herelnafter’referr.ed to as the 1990 Act), for the marginal heading and sub-section Act 31,
6-A. (1), the ~Wowing shall be substituted, namely:— 3

_ “*Restriction_for elcction or nomination to Sengte, Stepding Committee on Acc®
demic Affairs and Syrdicaye in certaip cases.— (1) Notwithstanding anythingcon.
tained in section 19, 22 or 23, any person who has completed two terms of three yearg
eaoh,lcontmuously in any one or two of the tollowing authorities of the University,
namely:—

(i) the Senate,
(i) the Standing Committee on Academic Affairs, and
(iii) the Syndicate,
shall be eligible, atter a period :)Bf'three years has elapsed frem the Gite of his ccasing

te be such member, {or election or nomination to any of the abcve menticned
asthoritees?
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Provided that for the Purpose of this sub-section, if a person was
elected cr nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into
account.”.

31. In section 19 of the 1990 Act, for clause () excludingthe provisos, the Amendment of
following shall be substituted, namely:— section 19,

“(b) Save as otherwise provided, elected and nominated members of the Senate
shall bold office for a period of three Yyears and such members shall be eligible for
re~election or re-nominations”.

32. In section 22 of the 1990 Act, in sub-section (2), for clause (¢) excluding Amendment of
the provisos, the following shall be substituted, namely:— section 22,

“(c) The members of the Standing Committee on Academic Affairs, other than
- the ex-officio members, shall hold office for a period of three years and such member
shall be eligible for re-election:”.

33. In section 23 of the 1990 Act, for clause (¢) excluding the provisos, the Amendment
“following shall be substituted, namely — of section
‘“ (e) Save as otherwise provided, the members of the Syndicate, other than )
the ex-officio members, shall hold office for a period of three years and such members

shall be eligible for re-election or re-nomination:”.

(By order of the Governor.)

AK. RAJAN,
Secretary to Goyernment,
Law Department.
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